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CENTRA L-'_ADM]NISTRATIVE TRIBUNAL
R 2vL ERNAKULAM BENCH

S A 29; 67 87, 113 126, 137, 181, 212, 266, 268,
o AN\ 269,.277,281,299, 300, 301, 302, 303, 319, 325,
C ' 326 327, 328, 329, 331, 3§33, 344, 345, 346, 347,
348, 350, 351 352,353 354, 355,356,357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371, 372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413,423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
_ 952,, l IOO, 1202, 1225 of 2013.

Thursday, this the 6™ day of March, 2014

CORAM:
| Hon'ble Mr.Justice A.K.Basheer, Judicial Member
b Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A29/2013

. C.H. Mohammed Yasin

S/o Kidavu Koya,

Chamayath House, Kiltan Island,

Union Territory of Lakshadweep-682 558

o

T.P.Latheef

S/o Attcka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

o (By Advocate: Mr.Shabu Sreedharan)
i | : v Versus

1. Union Territory of I'..ak_shadwecp represented by
the Administrator, Kavarathi [sland-682 555

[\

The Director of Parichayath
Unton Territory of Lakshadweep
« Kavarathi Island-682 555
3. The Chairperson

Village (Dweep) Pénchayath
Kiltan Island, Union Territory of lLakshadweep-682 558




4, The Executive Officer ST
‘ Vill age (Dweep) Panc 1ayath
| Klltan Island Union Temtory of L akshadweep 682 558 .

5. ~The Prmupal

Goveérnment. %emol Secondary School
'letan Island :
Umon Femtory of Lakshadweep-682 558 Respondents

(By Advocate: (Mr.S.Radhakrishnan (R1,2 & 5)
(Mr.R.Ramdas (R3)

2. OA 67/2013

1. Seedikoya.M.
S/o Abbosala Koya
- Malayattiyoda, Kiltan Island
Umon "l emtory of Lakshadweep-682 558.

Malsha F _
s S/o KlddVLl Komalam
Thenakkal House, Kiltan Island
| Umon T emtory of Lakshadweep-682 558.

R

3. Abdulla'A.P.
S/o Khalid -
Allmapma Kiltan Island
.Umon lemtmy of L akshadweep 682 558.

5. g A:yed Muhammed Koya C.H.
So: Muthukoya
Chamayath House, Kiltan Island
° Umon Temtory of L akshadweep 682 558.

6. Rafeek Khan H M.
S/o Abdul Rehman
Allyeu House Kiltan Island
nion lemtory of L. akshadweep 682 558. - Applicants

“"f":S_habu Sreedharan)

Versus



+"

3

Umon Terrltoxy of Lakshadweep
_Kavarathl Island 682 555

3. The Chalrperson
Vil lage (Dweep) Panchayath
Kl]tan Island, Union Territory of Lakshadweep- 682 558

4. The Executive Officer
Village (Dweep) Panchayath

Kiltan Island
Umon Temtoxy of Lakshadweep-682 558 ‘ Respondents

(By Advocate (Mr S.Radhakrishnan (R1,2 & 4)

3. OA 87/20]3

L. Abdul Sa]am P.P., age 43
N 9/0 ?aldmuhammed
Puthlyapura Kiltan Island
L akshadweep

Applicants
‘ Versus
l. fhe A:divﬁini‘st'rator
Umon Territory of Lakshadweep
‘K_avatathl 682 555
2 4 necton , Department of Science & Technology
* Lak p Administration,
and-682 555
3 [ Officer
nvironment Warden
epartment Qf Environment and Forest,
K' : an Is and Laks hadweep-682 558
4. T hc Chanperson Village (Dweep) Panchayath
<1ltan Island Lakshadweep-682 558 Respondents



(,hadx Ura.

.‘I'\{Ir.I{.Ralndas —R4)

0 Al 3:/5’01 13"

Muthukoya T P
Sto Kidave Haji

‘ Thnuvathapma Kiltan, Lakshadweep
| Salth L

S/o Ibrahim Haji
Pandala Klltan Lakshadweep.

Yacoob P K
S/o Subair. A.
Punnakkad Kiltan, Lakshadweep

A11 Mohammed

: S/o /\ltaka Allyax Kiltan, Lakshadweep.

Kunhlkoya AP.
b/o Sayed Muhammed PK.

Sathal C H
S/o Mohammed P.
51¢1ﬁ]_tan Lakshadweep.

(By Aé‘nga'té:;Ms.Daisy | Daniel)

Versus

S-/o Shélk K K Palllyachetta Kiltan, Lakshadweep

Applicants



‘ I lhe Administrator
Umon Territory of Lakshadweep
Kavalathx 682 555 '

2 ° Ihc Chanpelson
\/lllage (Dweep) Panchayath
Kiltan 682 558

3. 1 he Employment Officer
' Kdlealhl L akshadweep 682 555

4. Director of Pa-nchayath
Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

6. _'l-l,di'tiCLllIUI‘al Assistant

Village (Dweep) Panchayat, Kiltan-682 558. | Respondents
(By Advogate: Mr:S.Radhakrishnan-R1,3,4&S5)

| Addulla KO
S/o Yousuff
Kanmcheua Kiltan Island
UI ofI akshdadwcep 682 558
2 k};qﬁ'h;i[M s
; ~1;ltan Island
kshidddweep-682 558
3.

malam; Kiltan Island
fLakshdadwcep 682 558

4, eSaleem P P
S/o Hamsa

Puthenpuxa ‘Kiltan Island
UT ofLakshdadweep 682 558

;K':iltan Island
ladweep-682 558




S o : ?g J‘v‘i ”ﬁ‘%’g, »

0

da' weep-682 558
7. Abdul Kasun,‘"; V.
S76. Muneer- .-
Pentamvell, I(lltan Island _
UI_o}fLakshdad_weep -682 558.  Applicants
(By Advocate: Mi‘.Sbébu Sreedharan)

Versus

I Umon lemlony ofLakshadweep represented by
lhe Admlmstratox Kavarathi Island- 682 555

2. The Dneclox of Panchayath
Umoh FellltOIy of Lakshadweep
Kavazathn I%land 682 555

3. Fhe Chanpexson
Village (Dweep) Panchayath
K_ilparj Isl.and,. Union Territory of Lakshadweep-682 558

4. l"he'i‘x.cculive Officer
Village (Dwecp) Panchayath’
'Klllan Island Umon Territory of Lakshadweep 682 558

-~

oU'mon 1 emtdly of Lakshadweep -682 558. Respondents

(By Advocate ) (M1 S.Radhakrishnan (R1,2,4 & 5)
6. vOA 137/2013

I Jala]udheen K K.

S/0 Shaik Poovalap
Poovalap House Kiltan Island,
UTof akshadweep 682 558

N




6.

Kiltan Island,
veep-682 558,

Ameerah:A P
S/o Syed Mohammed

Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

[smail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
uT ofLakshadweep-682 558.

Syed Mohammed Koya K.P.

S/o Mohammed

Kanjipura House, Kiltan Island,
UT of Lakshadweep-682 558,

Kasimkoya C.H.

%/o Muthukoya

Ammipura House, Kiltan Island

ur of akshadweep 682 558. : Applicants

(By Ad\/fgca‘te"’ a':Mjg‘.:Shabu Sreedharan)

Versus

Tritory of Lakshadweep represented by
strator Kavarathi Island-682 555

l he ‘Duecton of Panchayath
Umon Terr 1t0ry of Lakshadweep

_ Kavalathl I%land 682 555

1 hc Chalr ‘

The Assistarit Engineer

Elecmcal Sub Division

Klltan Island

Umon lemtmy of Lakshddweep 682 558. Respondents




(By Aéf?dcaie: Mf?SfRadhakrishnari (R1,2,4 & 5)

7. VOA 181/2013

1. Sadakathulla A age 38 .
,S/o Kunhi Ahammed
AJnad IIouse Kiltan Island
I akshadweep

2. Nararulla P. T. age 26
S/o Kunhi
Palllthlthxyoda House, Kiltan Island
[akshadweep.

(By Advocate: Ms.Déiisy [. Daniel)

<

Versus

|, 1 he Admlmsuatox

Umon Territory of Lakshadweep
Kdledthl 682 555.

2. . 1e Chaxrperson
V; ag: ;Dweep) Panchayath

Department of Panchayath
Kaval athi- 682 558

(By Advocate: I\/h S Radhakn%hnan( 1& 3)

8. O.Af No. 212/20-1:3

I P. Havvabl W/o Abdul Salam
abowel Agncultmal Department,
Agau Is] and ‘Reésiding at Pallipuram House,
fitdry of Lakshadweep,

i KirJaju Babu)
i"f'::‘ ‘ v{-';\_/e-'r's US '
|, The Director'of Agriculture

‘Union Territory of Lakshadweep
Kavatam Island 682 555.

Applicants

Respondents

Applicant



o

FaN

2.

3.

Th"'e" Admihisu ator
Umon Territory of Lakshadweep:
‘Kavaram Island 682 555

"Ra-dhakrlshnan)

Kur 1yath1yoda House
Kiltan Island. "

- C.P. Firoz

Chemmanam Palli House

' Kalpen'i [sland.

- KL.P. Cheriyakoya
Kaxuppathapura House,
Kalpem Island

MG Hafer ':fz
Pakk1pu1a House
Ka]pem Island

°Habsa A
/\hkome House
Klllan Island

A P Naseema
Aynaputai:House

1adwe p, Kavarathi — 682 555
'Fhe Dnector (Serv1ces)
/\dmmlstl alxon of the Union Territory

ofLakshadweep (Secretariat),
Kavaxattf 682 555.

Envn onment of Forests
ory-of Lakshadweep,
82 555.

Respondents

Applicants

Respondents



R
10
(By Ad'v('_)'jCate:er."S; Radhakrishnan)

10.

Umon Ten_ 6ry, Lakshadweep

2. B M. Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil _
Agaatl Island, Union Territory
Lakshadweep.

(By Advocate: Mr. Grashious Kuriakose)
Versus
l. ] hc Admlmsllalm

Umoh Territory of Lakshadweep,
Kavalathl 682 555.

2. 1 hc Dlrectm of Panchayath
' .Department of Panchayath
Kavaram - 682 555.

'DIIT:CCIOI ofScrevnce and Technology

(OS]

5. S_,p_eciaf oméi;er} :

Vlllage (Dweéb Panchayat, Agatti) — 682 558.

- (By Advocalc MIS Radhakrishnan)

11. ()A 269/2013 ,

’

(By A slwffdus Kuriakose)

Applicants

Respondents

Applicant



11

Versus

ﬁ?}»‘ie:{djairpe:r'_éon '
Village (Dweep) Panchayath
Kiltan-682 558 -

™~

3. The AEmplc')ym'enf Officer
Kavarathi, Lakshadweep-682 555.
Director of :lsanéhayavt‘h
Department of Panchayath
Kavarathi -682 555

R

5. ':-Ijh.eX:iI}SX{:ucutive'Ofﬁcer
Village (Dweep) Panchayath
K;iltah,-,682 558

Ij;—,:l'omi'cii-ltura]' Assistant
Village (Dweep) Panchayat, , '
Kiltan-682 558. Respondents

o

(By Advocéte: - (MIr.S.Radhakrishnan (R1,3 & 6)

Idakshé__;we.:epf: Applicant
(By Advocate MrGrashlous Kuriakose, Sr.)

Versus

lage 'fi([‘:)'_fw;‘e:;:e‘:}bf)}Panchayath, Kiltan-682 558



[

12

4. e _

-,p,) Panchayath,
(By Adv .__!'hakrishnan -RI1-3)
3. 0
I 1 aha P :

Slo Sayld V. K.,*"" '

Vallomkadlyodu

Kiltan lsland Lakshadweep

x>

2. Sa‘yed Badusha Muhideen S.V.
Shahar Ban Vilas House
Chetlat '

SRS

Respondents

Applicants

- (By Advocate M1 Grashnous Kurlakose Sr. & Ms.Daisy | Daniel)

~Versus

I ].]a A,dmmlstratox .
UT of Ld kshadweep, Kavarathi-682 555.

2. Dlreclm
801ence & 1echnology
Chellal 682 556

3. Duccwx ofPanchayath

lulal Development Department of Panchayath

s, Addl Sub. DlVlSlona] Officer
Chetlat 682 556

6. Jumox Scnenuﬁc Officer
Chellat 682 556.

7. Accounls Ofﬁcel
scretariat, lay 'rathi-682 555.

aHa1<i~ishnan-R1-3 & 5-7)

Respondents



l. A I( %ajeed

| ‘ Kalpcm Island
3. AI Ahadabl :

Athanam T h_ottam House
Kalpeni-lslands

4. PP Sulalkha
Puthlya Pandaram House
Kalpem Island

5.  C. P Noorjehan
Chemmanam Pall1 House
Kalpem Island

6 AK Beebl :
Azal kalar House
Kalpem Island

7. M P. Mohaln’med
I\/IUlllpLIIa House

Admlmstl auon ‘of the Union Territory

of Lal<shadweep, Kavarathi — 682 555.

2. Ihe Dnect01 (Serv1ces)
Admmlstlatlon of the Union Territory
oflsakshadweep (Secretariat),

(By Advocate: Mr. 8. Radhakrishnan)

Applicants

Respondents



14
15, OA 30012013

[ B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Kar akurmel House,
Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M P.,Pandathpura House,
Andrott [sland.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6.  M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island. .

7. C.Mohammed Kasim, age 44,
S/0.Koya Kidave, Chettathada House,
“Andrott Island.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island,

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

2. AlJamal, age 48, .
. Slo Abdu la Attalada, Ahyathara House,
Andrott Island.



. 15
' 13. A Mohammed Mustafa, age 32,

S/o Kidave, Aliyathara House,
Andrott Island. -

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island. '

15, _C.Pookoya, age 42,
“Slo Sayeed Mohammed, C Kurmashada House
Andrott Island. '

b

16. K.Subavida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island. -

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. P.N.Hakeem, age 48, ,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi,age 52,

* S/0 Yousaf, Komalam Kattu,
Andrott Island.

21. K.K.N.Khadeejommabi, agé 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22, Mohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
Andrott Island.

23. I(_.';C.fMohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

24. P.P.iI:’-Iamza, age 34,
« Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27.

28.

29.

30.

33.

34.

36.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K., Perumpally House,
Andrott Island.

P M. Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott [sland.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. ‘

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,

* Kadiyammada House, Andrott Island.

K. Mdhanﬁned Basheer, age 34,
S/o0 Aboosala U.K. Kunthatha am House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

Ra;heed Khan, age 39,
S/o dyeed Ismail, Aliyathara House,
[sland.

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

« K.K.Anwar Hussain,age 31

S/o Koya V., Kerakkada House,
Andrott Island.



38.

39.

40.

42.

44.

45.

40.

47.

- P.Mohammed Rafee, age 25,

S/o Mullakoya, Pachanal House, \
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41, -
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island. ’

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,

“Andrott Island. .

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrqtt [sland.

M.C‘.ijiammedathbi,,age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age >33, _
D/o Kidave, Lavanakkal House,
Andrott Island.

‘Guhar Madeena Beegum, age 37,

D/o‘,fM“ohammed B, Aliyathara House,
Andrott Island.

Pookunhi Koya, age 36,
/0 Ydcoob, Kolikkatt House,
Andrott Island.

K.be‘r‘;{/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island. Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus




l. The Administratdr
Union Territory of Lakshadweep
Kavarathi -682 555

[\

Director of Education

Directorate of Education

Administration of the Union Territory of
*Lakshadweep, Kavarathi.

|OS]

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Paﬁchayat
Androth Island represented by Its
l~\cumvc Ofﬁccx

&

5. Faisal Ameen
S/o Pookoya N’
‘Achammada House, Andloth

6. Mohammed Shamsheer M.K.
S/o0 Bathesha U.P.
Mayamkkada House, Androth.

7. = Mohammed Asker-
S/o Seethi
Allyathalal ouse, Androth.

8. ngt’slpakhan M.K.
Slo;Sued Koya
1kakkada House, Androth

ammed Kasim P.P. ‘
ave, Palathupra House, Androth

10. Abdul /\kbal
S/o @uban
Panda,th Puthiya Pura House, Androth

I Mujéeb Rahman
S/o Tbrahim
Aliyathara House, Androth

\Sim Koya
athi House, Androth



13.

14. =

15.

17.

18.

19.

(By Advogate:

19

Mohammed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohva'r'nmed Abdusalam T
S/o Abusala
Thecherl House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma

- S/o P.K.Kidave

Palathupura House, Androth

I\;/Iuhénilmed Khaleel
S/o Abdulla
Allyathala House, Androth -

Muhammed Basheer C.P.

S/o Abdul Khader
Cherikkal Puthlyapura House,

Andr_o;:t__h

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



o

W

- 10.

I

OA 30172013 -

- Auakoya T. V, age 44

S/o Ko‘y.a‘ T hankgal 1

Sayecd‘ Koya age 43
Slo KoyaKidave, Allyathara House,
Androth Island.

~ Mohammed, age 54

S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o /\hammed I(andalath House,
Andloth Island

‘. MuJecE Rehman age 35

S/o: K' 'y;a_ Kaxachetta House,
And1: Bt A

Abdul Nasa1 age 38
b/o Nalla Koya Kunnashada House,
Androth sland

\/Iohammed BdShGCI ,age 37
S/o Yacoob, Allyathala House,
Island.

' 9/0 Koyamma Mayampokada House,

/\ndx oth Island

Noutal age 43
Slo. Koydmma Koya Thacheri House,
/\ndlolh Island

As1( dge 37
S, ‘hacheri Moosathada House,



. 20.

21,

13,

15.

16.

17.

| 'Jalal age 37

S/o Kunmseedhl Palathupura House
Androth Island ; :

»Farook age 49
_S/o Koyamma Pochalam House,

\} 'dlotj Is and

"l' EHassan age 51

_ .S/o Abdu] ‘Khader Karachetta House
1di

, age 48"
'S/o Sayeed Mohammed Thachen Moosathada House,

e Anleth Island

22,
23,

24. .

Ba cer | age 47

Mohammed.Llyaudden age 33

- Slo. Sayéed Mohammed Neelathupura House

R (jadBeeblage 46




-

25.
26.‘
27
28.
29,
30. |
31.
32.
33.
340

35.

Slo- Sayeed -
Andloth Island

S/o l“hangu Koya Pemam\/ell HOuse
Andloth ISland a v

Slddceque I age 43 v
S/o Kidave, Modlyothada House,
/\ndlolh Island

Shanavas age 33

S/o Kunhi I(oya Pochalam House,
/\ndloth Island

Illyas E.age 36

- S/oHamza I(oya Allyathara House,

/Inclolh sland

.-l

Mohammed B‘ sheer age 39

Andx}oth Island b




37.

38.

39.

40,

23

Mohammcd Sdleem age 33

Slo: Koyamma Kanmpura House,
Andloth Island

Shamsuddeen age 33
S/o Abdul'l (adel Bellchetta Iouse
Andmth Island R

' KLmhlSCCth ag,e 47
" S/o /\boo Sala, L. avanakkal House,
: _Andloth Island

vYacoob age 45

5/0 %amddeen, Kdnnashada House,

_ ,/\ndn oth Island

bdul Jabbal ag,e 38
S/o Sayeed Mohammed, Kanmchetta House,

| Andloth I%land

"41.
42.
3.
a4,
45,
-46.'

47.

3 Slo Yousaf' Pa

Jamal age 4
S/Q Sayeed Bukan Bidumkattu Bllutheth House,

Sajma Beegum age 29
B/o:Nal) akoya Lavanakkal House,
: Andloth I%land

Shahana% Bcegum age 28

N‘ysldmud.doc P;.P T age 33
S/e Nasax Chodath House,
/\n_(,.roth Island

Iqbﬁl age 42
! I‘Iddldm House,
/\ndlotl Isl‘an”.';'.




48.

49,

50.

51,

53,

54.

55.

- 56.

57.

58.

59.

/\ndl ot.h"'lsldnd

g Py

I]dsscm age 39
S/o %AyCLd Bukdll Matharapura House,
/\ndmlh Island :

()hdmmcd Salccm age 38
9/0 Yousaf, lha]lath ]Iouse

Mohamm d"Musthafa age 36
S/o Pookoya Neganmada House,
Androth Island.

Koya, age 36
Slo Attakoya, Mathil IIousc
Androth Island

Kamil, age 4] :
- S/o Muthu Koya, Palalhupuna House,
Androth Island.

)‘\'lwcl'x.()'tlw lsland

%akanya ag,c 32
S$/0 Muthukoya, Bilutheth House,
/\ndloih Isldnd

sanh'agcn
S/o l\umkoya /\ynamada IIouse

_/\ndloth Island

/\nrdl o.t.iwilelan:d

\/lohammcd-/\‘s]am Naser, age 40

S/o Sayccd Mohammcd Palllyet IIouse

/\ndloth Island

Sa) ccd Mohdmmed age 42
S/0 Kasimi, /\chadapurakattu House
/:\ndnz oth: I‘sland

};\:iﬁ\‘/}an Hussam agc 29
$/0 Pooks oya, Kunnashada House




61,

62.

64.

65.

66.

67.

68. -

69.

" 70.

akkada I%éﬁse

: 'Chenya:K‘oya dge 32

S/o Aboo Salah; Perumpalli House
Androth Island. . ’

'AMujeeb Rehman, age 37

S/0.Sayeed Buhari, Karakunnel House

| Androth Island'

Noufcl K, agc 33
%/0 Nattaya Koya Cheriyadam House

r ,'1 oth Island

Shamsu Shumoos age 34

- Slo’ Chenyakoya M., Pentamvilapura House

Andtoth Island

.:{ul'Naser, age 308
ottiathattu House

Mohﬂl?'n

'e‘ih'llilla,f age 33
ya ‘Nallal House

S/o Ku’nhlsethl Pelumpalh House

' Andloth Island

Rlyas age 29

‘ S/o Shax‘k-Koya P % Pemambel]pura House

Pandathu Lavenakkan House



12.

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83.

Andloth I%l'“

Shamsudcen» gge 32 -
S/O I\/Iuthu I(Oya K. Ne”a] House
Andloth Island o

Mohammed Naseex' ége 28
S/o Muhammed, Pentamvellpuxa House
/\ndlo h Island

Raulath Becgum age 29
S/o Thangakdya, Arathupura House
/\ndloth lsland

thhahuddeen age 38
S/o Kldave U K Makket House

)dl fdel Moodampura House
oih Island o

Mo "ammcd Mustafa age 33
Slo Ahammadlya Jabalpura House
Andlolh Island

S/o Yousa _ ethdlapulakatte House
Andloth IS‘land

.
8 "lam’sa Ko
g/o /\hamr
Andloth Islla




7

84. /\ttakoya agje 49
S/'o_f;—)?acoob Aliyathara House

85, Kb
hiyapura House

“ath ﬁl]’»a.:; ag034
g/o Savecd Mohammcd Palllyctt Housc
. /\ndloth sland' '

87. Bdshcel agc 55
T hachcn Moosathala
/\ndxoth Island

88. Mohammcd F alook age 33
S/o Nallakoya, C.L., Tharampalli Makkct House
/\ndloth Island :

89.

90. Salccm aae31
' 5/0 Seelhl Ka1a1<unnel House
/\ndloth I%land

91. Mohamméd I§a51111 age 33
92.
93. issain, age 41

S/o Sayéed Ismall Kandalath House |
/\ndloth Island

94, Sabn Khan dge 33

‘S/o Koyammakoya "Thattampokkada House"

95. - |
i, Podamkakkada House




e R A : i :
" i

96. Akb

97.
11 House
. 98. Mohammed',Mﬁusthafa age 42
Tdayakkal House
- /\ndloth I@land ;
99. Navas age 25
' S/oI lussain; Thahira Man21l
/\ndxoth 5land :
100. |
101. IIassan age 33
9/0 geethl M Lavanakal House
/\ndxoth Island
. :‘]‘
- 102. Mohammcd Basheer age 42
S/o You%af Neilal House
103. §
104. :
g/o,,Kldave K Palllat House
. -/\ndloth Island
105. Muthu Ko'y'a' age 39 |
S/o (unhl Seethl Makkette
Andloth Island
106.
107.

/\ndloth I%land;:j;-‘ ‘



I15.

117,

Ubaxdulla age 29
S/o Sathal Kanmpula House
/\ndloth Island : N

lalal age 49 _ ;
S/o YousafP.. Moodampwa House
/\ndloth Island

KlddVU age 55
S/o Indeen M. Blrlyammada House
Androth Island '

(idév'u dge 59
S/o IJ’lb Mekkat House
/\ndloth Island

Mohammed Sa ahudheen age 26
Slo (oya TP, , Kandeth House
./\nd oth and

i ""‘Qj.hajkeer, age 22
eethi, Makket House

Mo ammed: A']thaf age 24

" Slo Jamal Mayompokkada House

/\ndxoth Island

/\bdul Gafoo‘r age 28

S/o Nallakoya T, Bappathlyoda House
/\ndloth Island.

Mohammed Yathlya Khan, age 23

.S/o Basheel K?, Mathll House

Kunmkoya agje 35
Sl Al hmed, Ponmkam House
/\nd1 oth Island




120.

[21.

123.

124.

125.

126.

127.

128.

131.

/\ﬁdxoth Island.‘v

/amul Abld age 4
S/o; Assamal N. P Kandalath House,
/\ndxoth lsland

Mohammcd age 50

- Slo. /\bdul Khader, Kaval Chetta IIouse

/\ndx oth Island

/\bu Nasn T"__‘éeqé -
S/o glddlque Kunnashada House
/\ndloth Island ' :

Mohammcd Aboo Salih, age 37
S/o Musthafa, Ammelam House,
/\ndloth ]sland

Koya, age 37
S/o Sayeed Mohammed, Lavanakkal House,
/-\ndroth lsland'

Mohammcc Rafcck C.P., age 38
S/o Sayccd Chel ikkal Puthlyapunam

' /\ndx' ‘

Mob hdj},Rdfeck age 40
Slor Ukkas Bll:utheth House,
/\ndxoth Is]and ‘

Mukbccl aoe 28
S/o MdJCCd L Pelumpalli House,
/\ndloth Island

Rashccd (han age 33
5/0 KJdav.e /\ Blyyadachetta House,

1ook, age 31
unnel House,

Rahnwlhﬁllah age 31
Slo Koyamma K.P. Bappathlyoda House,
/\ndxoth lsland

Mohammcd Kaslm age 30
o.Nallakoy '_Kennashada House,
/\ndx oth Island‘




139,

141,

143,

1.32._
1330
134. 7 -
' 9/0:-I<1dave Poovadakkattu House
Andloth Island '
- 135, Mohammed Saleem age. 31
. S/o Hassan Kunm Keylyoda House,
’ /\ndxoth Island
136. ‘Koyamma age 47 _
‘-S/o Aboo Salchi Kavalchetta House,
137. Hiday
138. /\bdul A/eez Khan age 41
S/o Mohammed Blrayammada House,
/\ndxoth Island
140.
142.

y mmelam House




W&ﬁeﬂi iy p, ;}!w

144, Saye

145,

- 146.

147.

149.
150,
ISt
52, |
153.
154,

155.

| Andlotlﬂsiand

Mohammcd Iqbal age 38
S/o Nallakoya,, Perumpally House,
Androth Island :

Pookunm agc 56
S/o Yousaf] ]ajl Bappathlyoda House,
Andlothlsland S

Moharmmed Basheer age 38 |
S/o Kldave Al Mayampokkada House,
/\ndloth Island

Che’nyakoya age 36

S/o Kunnikoya P, , Thacheri House,
/\ndxoth Island

Nasccmudhcen K S P, age 28
S/o Abdul | (hadel T, Karachetta Sarommapura House,
Adroth | land Tl

L1 )
S/o Kunmkoya M P Chekummada House,
Andloth Island

Kunhlbl aoc 46

age: "52
akoya Kollkkattu Naduwlkam House,

Androth Island.




158. Bashcel age 0

162.

163. A'bd‘ule Jabbar, age 35

156. S

157.

Slo’ Sayecd K., I{unri sjh'ada House,
Andxoth Island to .

159.. Mohammed Kuralshl age 25
S/o. Sayeed Mohammed Karakunnel House,
/\ndloth sland '

160. - SnaJ, age 47 -§7 :"
S/o-Kidave K. Kunnumpura House,
/\nuoth Sland

161. Mohammcd Raﬁ age 31
i S/o Ham/a Koya K. Pathummapura House '

: S/o Kum 'Se-_ethn Makkett House,

,,,,,,,,

164. §aJced Mohammed age 54
S/o. Kldavu Poovadakkattu House,
/\ndnoth Islarid. - K :

165: R o
’;Ihac-hgri House,

yéz-P.,:}Fhacheri' House,

167. Yakoob age 40

S/o Kldgvu K; Ammelam House,




169.

174.

175.

: ‘\/lulldblf ‘agc__.S

FERRO

: »Mohammed Rfi‘ee age 42

Sto Koyariin koya Mayampokkada House,
/\ndloth lsland;ﬂ :

I\/lullakoya,‘ age 47
b/o Ma]ee K Lavanakkal House

/\lndlolth fsland

\/]ohammcd Kasun age 46
S/o Yousaf, Bappalhlyoda House

/\ﬂdl()lh Islcmd

Kadeeja, agefE 5‘1
D/o Kidave K., lhachen House,
/\ndlolh Island

Ali /\kbax K age 25
S/o Cher 1yakoya Kannathxmada
/\ndlothil"land.’i ;

Versus

ator
of the UT of Lakshadweep
555 »

/i\grlcultwe
weep, Kavarathi 682 555
5 Dncctor

3

Applicants



Respondents
(By Advcate: Mr.S:Radhakrishnan)
17. QA 302/20'13._ -{;l -
1."  Jaffer, aoe 35
-~ Slo Babujan Pannethechetta House
/\mml lsland i
landam House
3 Abdulla (65/’%1 ‘age 50 .
S/o /\ttakoya Mallka House
/\mlm Island
4. Nallakoya age 40
9/0 /\bdulla Koya Puthoya Kanniyam House
S.
6.
/‘\.mlm lsland ,
7. Ja bax PC age 36
' S/o (,herlya Koya, Pulakkachetta House
/\mlm Island
8. i
1V _h;,adachatta House
9. o .
ya, Mampuram House
; ' Applicants

(By Advocaté: Mr.K.B.Gangesh)



| 1 he Admmwtratox

I :
:Admlnlstlatlon ofthe - of Lakshadweep
_ .:'Kdledlhl 682 555 '
2.

.'/\?:cﬁiml-m ra 10h ofthe UT ofLakshadweep
| Kavalathl 687 555 B

3. DISU ict Panchayat
Amini represented by its.
Execulive‘O‘f’ﬂcer.

4. Village (chep) Panchayat

Amini Island represented by its
E xeculwe Of ficer.

(By Adn\}‘gcalv;_:jI.\'._/I:ifS;_I;{é;dligl<1‘ishna_n/M/s Sheriff Associates)

18, (;A 303/20 1735 e

I AbOOb'lkel P dge 41
@/o Ixunlnkunln Pallam House
]\d\/dlalhi lsland

2. \/Iusthafa_B K age 45

S/o Chcny‘ako‘ _K Aynipura House
l\avcuathl Is]and

5. Yacoob K P age 41
S/o Kidave U P Kuttlpapepula House
l\d\/’lldlhl lsl’md

Respondents



10.

11,

12.

13,

16.

18.

37

FU.P., age 34

Mu;ecb Rehm i

MUJceb Rehman B age 30
S/o Thangakoya, Bneka] House
Kd\’dldlhl Island o

.Samha P age 32 _
'.D/o Alr Aladam Poovmoda House

Ka\/dldlhl Island

Bashecnf}P.I age _44

9/0 /\hmed Kaulmmada Kadapurathaba House

' }\ava]alhl Island

galccm A P agc 34
S/o. Mohammcd C.P., Athampapepura House
l\avanathlvlsland 3

_ Moh“’;nn d s‘am P.A., age 29

P'., Puthlya Allkom House

An\\m AiP age. 3.'9
S/o Muthu, Aynepma
Ka\/dldlhl lsland

N §éﬁyabiyoda

clillam



19.

20. -

21.

22.

23.

24.

25.

26.

27.

28..

29.

30.

'Kavaxathl Island

«*:& smwmm« ,
38

Mamkfan K P age 30

“Slo Abdulla A, Kuttltapepura
_ /\galll lsland i

Illdayathulla S. M age 36
S/o. Ham7alh B. K 5 Subalda Man211
Ka\/alathl lsland :

‘ /\nsar-I,P | age 31

Slo Cheriya’ (oya K.P. Pak10h1pu1a

. Kavalathl I%land

Sulnmcm K P age 38
Slo Kldave U P., Kuttipappepura

' K’Wdl athl Island

'

. Yacoob C}P_ ag’e 40

Kaval athl Island?.

Attdl(()ya B age 41
oobscl '1??;MI Birekal House




P
o

32.

33.
34

35,

- 36.

37,
38,
'39'.'

40.

| 41.

42.

Mohammed_ aﬁ'
= S/o Cl ner 1ya KOya Ps
. ~Kanldlhl Island

Pookoyfa Pi P dge4 .
S/o Bab Jjan M Putm y'a

4 ra House
Klltan Island ‘

Ilussamaln K P age 33
S/o Muhammcd C., Kuttlthayapma House
Kavaxalhl Island '

‘ Qfxlai'mah M 'a'o'c 37

Slo 'l lam/aLh M., Maidanoda House
I\avalathl Isldnd

Kala llussam L age 37
S/o /\hammed Khan T.P., Chungam House
Kavarathl Isl'a_:n_.d..__ B :

man T K age 38

K avg raith'l Bl s-l an d '::.;" |

Mohammcd Shaﬁ K.P. , age 32
S/o %ayed Poo, A, Kakachlyapura House
Kanldthl Island

Mohammcd Raﬁ B age 33

A S/() /\ttaludavo"l P. Beelanthoda House




43, M

44,

45, ) :
Viohiaimmni diT-.' Amanathakepura House
Ka\/dl’llhl Island

46. Shzirafudhé'cn’ Age 24
S/o Ali A, Poovmoda House
Kav uathl Island ' Applicants

(By Advocate M1 K B Gangcsh)

Versus

L.
2. ?'l, )

;U F of Lakshadweep

;Kavalathl 682 555 1epresented by
3. hayats

Panchayats
';fthe UT of Lakshadweer,

wcep) Panchayat
'éland lepresented by its
T Respondents

meectta House



'Amml lsland .

Suaj dge 3
%/o Abusaia, Putjlyalllam House
Amini lsland

K. K Razak, age '27
S/o.Khader kOya Kunnlyatamkakkada House

_Fl:"Ashxaf age 37
S/o Ahamed Pallam House

_ /\mml Is]cmd

K C Moosa age . 44
S/o: Atlakoya Keelachely House
/\mzm Is]and '

Ig Kééﬁﬁil(():yii' a:ge.42
S/o Chcny‘akoya Balapp House

Raheen , M age 33 :
9/0 Abdullakoya Madam House
/\mlm Island

looLunhl

Sto T .C. Yousaf I\ommahal House :

/\mml lsland ‘ Applicants
B'._Gangesh)

Versus

) the UT of Lakshadweep



R

L2

O

‘Dnccton of‘rdu”cauon .
:Dncctomtc of-Educatior

Administr atunﬁ'ofth"
Kclvcncuhl 697 553

(Ve

of Lakshadweep

4. \/ llage (chcp) Panchayat
Amini ‘Island represented by its
l_,,\ccutwc Officer.

(By Ad,vé'ééf‘té'i'_ 1\'/1,1'.§ﬁIiadhékriishhan) |

20. '() A No 325/2013

I Mohammcd /\bdul Razak
g/o U.K. N’l“d Koya
/\nalada Iomc '
/\ndlou lsland ‘

(OS]

/\ndlou

lahd

(By A(i.\}O‘Cé'te M 1.;:. K B (Jcm gesh)

I The /\dmlmsu at01
/\dl "m suauoh ofthe Union Terr itory
ol LA NEE) I\avaxathn 682 555.

[)Lpalmcm of l*nvlmnment of Forests
_ Wnion Territory of 1 akshadweep,
l\dvcncuhl = 62)7 533

Lo

Respondents

Applicants

Respondents



f.\.

. &3
. (By Ac vocatc \/h R_édhéldishnan)
21. ()A 326/2013
I Savad 1 K ag,c 40
shammed A irinikkadu
Kavaxatn :
2. Abo o
S/o: Hénuath ( P, Palllpma
Kavalathl 1sldnd '
3. /\boObackel P K age 34
S/o Fathahulla, Puleenakeel
l\d\/dldlhl Island.
4. Jehangeer AP, age 32
- S/o Hameed, /\lmpma
l\d\/dldlhl lsldnd
S. wahan B d(’C : 35

JVS]

SAO Kidave, Badayl

'1 he Admmlsu lel
: /\dmlnlsuatlon ofthc UT of Lakshadweep
: l\avalathl 687 555

E 6f Lakshadweep
;l\avamlhl;“687;‘553 '
]CpleCI’llCd by 1ts Dnectox

Vlllagc (chcp) Panchayat |
I\avaxalhl Isiand represented by its
I \CCUUVC Oiﬁccx

Al ""‘/(1:‘.-8'*R’adhakrishnan)

- Versus.

Applicants:

Respon’dehts



S AN
P TR SR AR

[§%)
[ S

(By Ac'lv'olcailez 1\/li'.l_<..l‘:3t.gt}éhgesh) '
“Versus
1. The Administrator

Administration of the UT of Lakshadweep
K.av,:—n‘éithi—G,SQ 5‘55;_

2. Dncum of l;2 nfchayats
' Dcpaxtm oﬂ’mchayats

,Dcpaxtmcm ofl nvironment & Forests

3.
Union Territory of L. akshadweep
Kavarathi- 682:555

4. Vl“a"L (chq ) Panchayat

l\d\/dldlhl Island 1 eplcscntcd by its
~l‘,,\c_c.L41uyc‘_(.)h 11@,01:

l 1kri.slhnan)

, S/o Moh'lmoo' TlaJl, Chendlpuxa
) I\cl\’dldll '

2. @avih"u}l I; iclxiwcéd PP, age 39
S/o Alai l\ P l;’bkata Chepura House,
l\cl\fdlcllhl Do ’

I

EE i
EY

i
Tow

Applicants

Respondents



5. .,
ppadam House,
(By A
Versus
1. The Admlmsuatm :
Adinistration of the UT ofLakshadweep
Kavmathxﬁ&l)SS.
2. Dnecton of Panchayal%
Depaltment ofPanchayats
Directorate of Education,
Administration' of the Union Territory
dfl_,_a:]@}?adW';«aep,' Kavarathi-682 555
4. '\/‘.illégéf(l):wééﬁi) Panchayat
Kavarathi Island xeplesented by its
[)\CCUU\/G Oi IC€1
(By A(j rakrishnan)
24.
oo 3cein MM, age 38,
W/o RéuniRazeed; Madeena Manzil, Kiltan.
JTWistihg Centre Kiltan
2. K , age 50,
: g T hottathakkala
3.

Applicants

Respondents

Applicants



PRI

-

(By Advocafe: M
chUS

.
f Lakshadweep

';AdmmlsUatlon cﬁthe UT of Lakshadweep,
iKavaxthl 687 555 E

3. :,lhe Chlef Exccutlve Ofﬁcer
District Panchayat Unit

Kiltan, Union Femtory
of Lakshadweep-682 557

(By Ad,vdc'até:' Mrﬁ_;sj .“_R%édhakri“'shnan)

28S. OA 331/2013

L. H "ssa"fj;,KC age 34 ‘f'.

kamgj as: casual labomel in the Department of

9c1ence & 1 echnology, Agatti, Lakshadweep.

2. lydm '
- Slo Sayced Buhan Hay U
Pokkath ppada ”H".use) Agatti Island
ul o) ) :
' _,,lvabourer in the Department of

Respondents



47

Applicants
' kose, Sr. & Ms.Daisy I.Daniel)

ersus

2. Chanpelson S
Vl]lagc (ch’:Cp) Panchayat Agdul -682 557.

3. Chanpelson
,Vlllage (Dweep) Panchayath Chetlat Island 682 554.

4. The .lumm Smemlﬂc Ofﬁcer
; Depanmem cience.§ & Technology
,Chellat 687 j:54;.’ too

: ltl_ﬁc Ofﬁcel
artmen 'S"mence & Technology
. Agam 682 557 o

S. Fhe Jumol lScl

6 DII‘CCtOI ofPanchayatl
Department of Panchayath o |
Ka\{dlalhl -682 5550 _ - Respondents

* (By Advodate: Mr.S Radhakrishnan for R1,4,5 & 6)

Applicants
4R Harirdj)

Versus



Kavalalll

5. Sub. Divigioﬁal:.(i)f‘ﬁéjér'
Kiltan Island Umon Tell;llel)’ of Lakshadweep
Kllldn R -

4. Dirccl'or tey
- Services,
UT ofI akshadwecp, Kavax atti.

(By Advocalc M1 9 Radhaknshnan)

27, OL\ 344/7013

L. Kassim A o
Sto. Altakoya P. P '
/\ll\’dlhdlax ousc Andrott

2.
3. Mohamned H assan C. E

Slo: (unlnkoya SVP

R dayakkal H:OL_ISG, Andrott

4, I;Vlohamn"l'ed ,Iia?feek C.K

Slo Koya K.C

Cheriya Kakkanal House, Andrott
5. I\/Ik)iiéiﬁiﬁb(i K'&lhhlﬁddiﬂ M.K

S’/’o '-Shlhabuddm Pookoya Fhangal
6.

Respondents



(8]

~ (By Advocate; MF.

28.

(oS

‘of the'Un n Territory

Dnactm ol Pam,hayats
Department of Panchayats
Administr ation’ of the Union T emloly

0 f L ksh_adwccp, K_ay"nratu ~ 682555

‘Dcpaltmem oleectnc:ty

Union lcmt()ly of L. akshadweep

KdVdIdlhl - 682 533

Vll]ag,e (D\vtcp)i Pclnchayat
nd presented by its
ceti- 682552

Rédﬁ;ak{iéhnan )

/\yshomma :
D/o]lamsq 1 lldcheua House Agathl

:'j Kavaraltl - 682 555

Applicants

Respondents



PN

BO

8/0 l\asmx <0yd C P
Poovmoda llouée Aoalhl

K mmathalam-l-louse Agathl

NazerK
S/o.Kidave =~ - ,
I\unmkalhx)mpada llousc Agathl

Showkathali M :
S/o.UmmerB .
Mal\ayﬁchoda House Agathl

d‘_.\/lohammed K
’ookoya B .
o.use Agatm )

S/o MulhallfK
Pathada House /\gathl

/\boobackel N
S/o /\bdul {dhman F
~.<1n/il Agalhl

/\/hal C ..
S/a. l\/lohammed Koya T.P
'( hallakkad llouse Ag,athl

'/\bo.oba'ckcx 1\}

B I 2 Y L "
EEIR S SN A T A,



Lo

51

20.
21.
S/o Koya j ; S
Blydthdbl)’()d’l Housc Agathl
22. Nafeesa M K
D/o. Abdulla Koya K
\/]()otlmmk 1l<kada I Iouse Agathn
23, l\oya P
S/o, Ku‘nhlkova .
Pond'ﬁoda Housc Agatl
24, Kas-mlkoya K I
Slo. /\bbobackel“l\oya
l\amalmalmlyoda Puthtrya Illam Agathi
25. /\boobacku U P
Slo.Ali M ohammed
Um : thoda }Iousc /\galhl
20.
27 ]
28. flmdt‘u‘n‘bi'w
D/o Auakoya -
Man 1yam Scwyoda Ilouse Agathi
29. |
30.




33.”

37.
'38.
. 39.
"
41.
' ,42'.

43,

'bdycd Mohamn?e;d 1« A

52,

i, Agathi

H); Agjathn ¥

S/o.Kahd P ,
Hd llousc /\gathl

\dSCCl 1 P o
S/o. Mulhal]f o
’,l_bel\]\u p u}hgyg IHam, Agathi

Ubaid U
S/o.Hamza U
Ummmc1 odacheua Ilousc Agathl

Sycd Mohammcd K T
S/o. /\boo Sala F
K@lan' lthlyodal ousc Agathi

"d P P
Mohammed
laram House, Agathi

Sl/o T athahul]a o
Bxyaghablyoda House, Agathi

H(Ucnommd FP :
l)/o /\bdul l\adukoya P (,

. I e by g
PP



44,
45,
46.
47.

48.

. Atiakdya |
Koodam House Agathl

Showkathah
S/o:Late Auakoya
Sallamyoda Hou;e Agathl

le'sdmudh'e'én’V K
Sto. llam/a Q; K (Late)
Vadak Keeld Illam Agathl

'Dcpaltment 0 Agrlculture
iUmonﬁl er ntory :ofI akshadweep, Kavarathi

Applicants



Respondents
Umnier l'a'ro'(')k{Shaﬁ
S/o.Aboosala
Md]lkdkdl IIOuse Ammn
P. A Sayedall :
Sho: Hdmldkoya
Puthiya Asharoda House Amm1
Rah‘ma’th Beegam' ‘ o
D/o Ahamed ‘ Malikakal House, Amini
Ahamedkoya _
S/o Koyaklddvu "Surambi House, Amini
Vallyabl p: (,
D/o /\mhukoya Palllyachetta House, Amini

Applicants

: l'i.'.l.‘-\/ef'sus

L'lihc /\dmmnstnalox |
‘{\'dmml allon oflhe Union Temtory
of Laksha wcep, Kaveu atti — 682 555




Respondents




9.
10. S VM- ,
D/o Vahya Abduxahlman
Vadakkumelachadam Kavarattl Island
[ 1.

12. BeefathummaB _ o
Dlo. Aboobackex .
Beexamthoda Kavalattl Island

13. R‘éhmath Bcegﬁuﬁl‘n P_.P
D/o Attal K.P.
Pochanachcpula Kavaratti Island

14. Mauancuh v
D/- Muthu A}’napura

I 'I he Admlmstratm
Admlmsuatxon ‘of the Union Territory
ofL akshadwe f,p, Kavarattl 682 555

(By AdvocateMlS ',I'l{a;'dﬁakr,ifshnan )

Applicants

Respondents



Altakoya
S/a, Muthukoya o
Sunambl House Amlm

Anwar Hussain

D/o.Essa . a
Kouapura House Amml
Sajltha Beegx}m .
Dio, Sayeed Abdulla Koya
Beh..House Amlm g

l'lanﬁée’dathbi" :
D/o. Shaikoya
Monakkalldchetta House Amini

l'{'a%dihar' .
S/o Mohammed
/\ltmmechclta llouse Amini

Versus

1hc Admlms(rator :
/\dmmlstnatxon of the Union Territory
01 L akshadweep, Kavaratti — 682 555

Dngectox o(' 'Panchayals

Umon Terrntoly of Lakshadweep
Kavarathi 1cplesenled by
Dnector odeucatlon - 682 555

Applicants



Respondents

2. Abdul Has, N
S/o. Attakoya R
:Kalthatt Hous‘ A n-drojt;ti; .

3. Sayed Mohammed
ZS/o ‘Aboosala’ :
:Karachetta House Andrott

4, _Mohammed Ilussam lv
Slo.Mohammed . ¢ :
“Bappathlyodé H,ouse Andrott

Applicants

: _,»Pénchayat
presented by its
Respondents




Yousaf

Slo.Pookoya . ‘
Puthlya Eddlyakkal I-Iouse Amini.

Applicants

Respondents



2.
3. I\ .
S/o. Muthukoya ,
_Pemamvellpura House Andrott
4, Moéhammed I“aisal
S/0.Siddeeque. . :
Makket House /\ndrott Applicants

(By Advocate M B Gangesh)

Jhe Admmnstn ator
AdmlmSlldllOI’l of the Union Territory
ol"l akshadwcep, .Kavarattl 682 555

2. Dcpahmcnl ol" Ammal I lusbandry

4, 'Vlllage (Dwe‘ep) Panchayal
Andrott Islarid represented by its
E xecutlvc Ofﬂcer = 682 554 Respondents

(By Ad’v'_o.'c'g;te:::M' S Lﬁédl)Qa-kf'jelhnan )




Thekkputhlya Veedu Aéattl

4. K: P Homzakoya at
S/o.Aboobacker ..
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkathall ;'4
S/o: Sydubukharl
‘Kondmoda’H :use Agattl

6. B Sharafudticen
g/o Ummer Ella o
Beeyakuttlyoda House, Agattl

7. V K Mohammed Mukthar o
S/0.Abdulla. Koya '
Vada‘kk Kunnmamel House Agatti

8. /\bdul Rdhlmdn.:'

Applicants

Amm'al Husbandry
y, of Lakshadweep, Kavarathi
y: its Director — 682 555

:e:x - 682 553 : Respondents
i '

Lt

Lxecutlve .



Applicant

L. 1 he Admmlsu atox =
/\dmlnlstlatxon ofthe Union Territory
oH akshadweep, Kavarathl 682 555.

2. The! Dnector (Sex v1ces)
Administration; of the Union Territory

of I akshadweep (Secrctarlat)
Kavaxalll = 682 555 :

3. Dcpartmen{t Qf Agnculture
Union Ter ntoty of Lakshadweep,
Kavafathl & 682:555.

Repxc%ented by iis Dnector Respondents

(By Advocie Mr. § Radhakrishnan)

L. 'Muthukoya
$lo. Qhankoya

Applicants



4. IVlllage (Dweep) Panchayat

AndrottIsland’ fepresented by its '

Exec‘utive‘ Of‘ﬁC'ef-*.682 ’5 54 Respondents
(By Advocate Mx 9 Radhaknshnan)

38. Q_A 356/2013,,

I llajarommabl v :
D/"ol Koyd Kvldave M

Applicaﬁts

' '.';' ': Versus

I

i géE(chep) Panchayat
Kalpem lsland 1.epresented by its :
Respondents




10.

/\bdul L atheef
S/o.Pallath Kunhl Koya‘
Ncnempappqdaﬁl—louse, 'Kalpeni

M K Khalee
S/o Hamza :

BRI



15.

16. Hajnommabn
D/o Kasml Koya

17.
18.
19, _
ﬁ(oya
1lla.m House Kalpeni
20.
21.

D/o Moosa K C

Puthllyapura House Kalpem

(By Advf(_)'fc‘ate_:":"Mi‘.K.B'Ga'ng\e‘sh)

R
|

- Versus

akshadweep, Kavarathi — 682 555

‘ of Laklshadweep, Kavarathi
1ts Dlrector

3. Dl‘rectm of Panchayats

of Panchayats
Admlnlstlat _n of the Union Territory
of[ akshadweep, Kavarattl

Applicants



©6

Abdul Latheef""f;; -
Keela Vlllattom Amm Island
Lakshadweep I

(By Ms.Shahna Ka'x"thii:keyan)'%%: :

i
T _ 1

L V1 lage (Dweep) Panchéyath
Aifipi,Island; :

:Represented by the Ché;ur Person

P1n—682 552 o

'V'e-‘r'sus

2. ‘Secretary
Departmcnt of Panchayath Kavarathi

3. .DII'CC[OI’ . :
E mploymem and T Iammg
Unioi Terr uory of Lakshadweep
Kavaralhl ' :

Amini; I%land Lak,shadweep |
(By /\dvocate Ms %hahna Karthlkeyan)

e V:e-l.Susﬂ

l. _Vxl-lage. (Dweep) Panchayath

Respondents

Applicant

Respondents

Applicant



42. OA 362/2013‘

Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN, '
Labourer, Klltan Re31dmg at Vallyapura House,
Kiltan Island ' o

(By AdvocateS r 2 V Mohalnan)

U Versus
I THé“AdminiétfﬁtOr ‘
_,U F of L akshadweep, L
Kavaratti-682:555,
l lecmcal D1v1510n Kavarathy

2. .Dlrector of Panchayat
iDepartmcnt of Panchayat
JAdministrati lOI‘l sof UT of Lakshadweep,

Respondents

Applicant

Respondents

Applicant



4,
Respondents

[By Advocate Sn S Radhakrlshnan (R1- 3)]
44. ()A 364/2013
Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, (T ofLakshadweep, working as
Casual. Labou1e1 (I "'ock Inspectors Trained Labour),
Animal Husbandly,D aﬁmeht UT of Lakshadweep,

SO Applicant

Kavaralhl , i‘

2. Chan‘person -,,;age (Dweep) Panchayat
‘ "l".n-|—682 557

Jnéi %usbandry,
'sh dweep, Kavarathl 682 555.

Respondents




Applicants
(By Advocate Mr. K B: Gangesh)
'4"Ver'51i§ |

1. The Admmlstrdtor

/\dmmlstmlmn ofthe Union Territory
o( I akshadweep, Kavarathl 682 555.

{

2. The Dlrectoxjo_fPanchayats
'Department 0 Panchayats

haéw ‘ . 'p, Kavaratt1 - 682 555.

dy\_/cep v )evelopment Corporation Ltd.,
Port-Control Tower ‘Andrott — 682 554
Represented by 1ts Ofﬁoer in charge.

4. Dnectorate of Art & Culture
Admlnlstxatlon ofthe Uhion Territory
of L. akshadw epl Kavaratti — 682 555.
chresented by ”t:s Dneetor

Respondents

ér‘é, jé'/o. Pookunni A.,

1.
: {ouse Andrott
2. '; years S/o. Sheikoya Thangal



BRI Vs .

¥0

3. budheen Thangal, aged 28 years,
ndgth House, Andrott.
4. ed 23 years,
an_eth House, Andrott.
5. | f;Moh_am ;_Aed alim .,ged 44 years, S/o. Kidave A.,

'Panchanal House 'Ahdrott

6. thur agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monakkal Hduse Amlm

bl

8. :Saycd Koya a&,e'd 44 years S/o. Pookoya,
Meelacherl House Amm1 | Applicants

(By Advocate Srn K B Gangésh)

T A K
I R IR LT
R Versus
S
1. lhc /\dmlmsu ator,
Admmnstxatlon of me Umon Territory of Lakshadweep,

Kavaxdttl 682 555 ‘

2. 1

of'Panchay,ats

‘lon of the Umon Temtory of Lakshadweep,
3.
4. Vlllage (Dv\/e p) Panch'ayat Andrott Island,

1cpresemed by 1ts Executwe Officer — 682 554.

. Vlllage (Dwe i ')"’Panchayat
Kavarattl Islan p'resented by its
X 682 555.

Respondents




10.

12.

13.

14. -

15.

16.

K
$/0. Sayed Mohammed,
years, Sayed Ismail,

48 years, S/o. Nalla Koya,

v I‘Iém/akoya’ 'agéd 52 y'ears S/o. Koya Kidave,

Chekkarakkad llouse Andrott

, aged 30 years, S/o. Pookoya
Andrott

A, aged 39 years S/o. Yousuf,
G "Andrott

:d 45 'Y:é’a-r’”s;f!S/ 0. Sayed Koya,
V-S/O Koyamma A,

rs:,,

e._ 34~years S/e. Thang Koya,
0} ada House Andrott.



'-wfé’m'**«f Al

18.
19.
Applicants
(By Ad
Versus
1. T he Admmlqtratox
:Admmlstratlon ofthe Umon I‘err1tory of Lakshadweep,
Kavaratti- 682 555 £
2. Dlreclm of P hayats,
chpartmcnt of:Panche
Respondents

Ka\/arattn
s; S/o Koyamma,
Kavarattl

’

{ *Iduse :Kavarattl

5. SAyshabl' aged 36 years D/o Hamzath




3

3. _ eyl Ezye_ars, D/o. Kasmi,

9 ears, S/o. Abdul Khader
g Applicants
(By Ad
Versus
I The /\dmmlsucuox
Administration’ ()flhc Union Territory of Lakshadweep,
Kavaralti-682 555.
2. l')ixéct'()l ()I‘i.l"’;!m;ch’d'yatség'
Dcpdntmcm of Panchaydts
/\dmxmstnatnon ot the WUnion Territory of Lakshadweep,
3. ,:Dlrutomlc f Mcdlcal and Health Services, '
Umon Ter y;()f akshadweep, Kavarathi,
Replcscntcd by its Dlrectox 682 555.
4. Village ([)wccp) Panchayat
Kavaratti [sland, represented by its
B XCCLIUVQ Ol't‘xc‘ex ~ 682 555.
5. Village (Dw’cc_p) Pdnchayat
Respondents

I P.Nasecr, aged 35 years, S/o Kunhikunhi,
Pa l l ichém. 'H 0 u-s‘e' : Klava‘ratti .

2. Pl Nascu Iaged 32 ycans S/o Hamzath,
Pulhlya Hlam Kavaram

W2




-Sal dbl yoda I=r-lous'c Ka‘varattl

(By Advocate: Sn K B (;angcsh) A

Versus

l. The /\dmmlsudtor
/\dmlmsuau ,o’fthc
Umon lunt_ y() lakshddweep, Kavaratti.

2. .D;ép%ir(’mcn n'imal Husbandly,
Union Territory of Lakshadweep, Kavaratti
lelCSLmC d by 115 D)rcctcn

3. Director of Panchaydts
Department of Panchayals
Administrationof the
Union Terr itory of lLakshadweep,
Kavaratti, -

we "\.j);'_;Panchd‘yat

Vllldgu(

Mudakk\y()’_ :
Kadamat. =~ .

Administratio of Lhe U mon Territory

Applicants

Respondents

Applicant



(By Advocate Mr. S. Radhakrishnan)

S1.

75

of Lakshadweep (Sec“;'etal‘iaf),
Kavaratti - 682 555.

Departmerit of Weight‘s & Measurers
Union Territory of L.akshadweep,
Kavarathi — 682 555.

Represented by its Director. Respondents

0A 373/2013

Abdul Saleem, aged 32 years, S/o N.allakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Iqbal, aged 37 years,
S/o0 Migdad, Meéelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,

Department of Panchayats,

Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sti S. Radhakrishnan)



52.

76 ,
| ®

T e b . Fa a4 o
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0.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island :

Union Territory of L.akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

—

- Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadwéep (Secretariat Establishment Section),
Kavaratti [sland — 682 553.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

Lakshadweep — 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

33.

l.

OA 381/2013

B. Saidali, $/0 late Mohammed Koya

~ Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Réfeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



77

| 4. T K Saromrmabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
“Union T err1t01y of L akshddweep . - Applicants

(By /\dvocatc Sri N /\mikumar)
. Versus

I. The Administrator; |
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employ‘ment Officer, Kavaratti,
Union Territory of Lakshadweep.

(OS]

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Developmeént Office,
Agatti [sland,
Union Territory of Lakshadweep. . Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

I Ishaque A.C., aged 35, S/o0. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT.of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House, _
Kiltan Island, UT of Lakshadweep.



3. Noorulla $.M.; aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, letan Island,
uT ofLakshadweep Applicants

(By Advocate: Sri PV Mohanan)

: Versus
1. The Administrator, '

UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti = 682 535. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. QA 386/2013

I Jahathali P.P., aged 33 years, S/o0. B. C. Uduman,
: Puthiyapura, Amxm Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, g;ed 45 years, S/o. Eassa, Andrati Yoada,
Amini | Island, Union T emtory of Lakshadweep, Pin — 682 552.

3. Khalid Unna‘m, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin — 682 552.

S. /—\manulla'A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

6. Khalid A.P., 'gged 35 years, S/0. Alimohammed Aliyachetta,
Amini Island} ‘Union Femtory ofLakshadweep, Pin — 682 55.

7. Jafeerul la P, C a;z,ed 25 years, S/0. Kldave Naduvatta Chetta,
Amini Island, Umon Territory of Lakshadweep, Pin — 682 552.



10.

11

79

Abdul Salaxﬁf-’A., aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. '

Noorul I-~Ia's“s@f1 K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini [sland, Union Territory of Lakshadweep,
Pin — 682 552. '

Jalal B.M., aié;éd 31 years, S/o. Khader T., Bahija Manzil,

Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. :

Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., a_ged' 35 years, D/o. Eassa Kottappura,
Unnam, Amini [sland, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56. QA 388/2013.

1.

(N

P.P. Amanullia, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3. K. Sajeedkha:}n, aged 26 years, S/0. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
~ Versus

. The Administ:ﬁétor,,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of LLakshadweep, Kavaratti, represented by its
Director — 682 555.

4.  Assistant Settlement Officer,
Amini Island -~ 682 554,

5. Village (Dw‘eé‘:p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6.  Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 390/2013

+

I C.N. Abdul Hakeern, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C.; aged 48 years, S/0. Pookoya,
Karupathaillam House, Kalpeni.

o

3. K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

4. C.N. Habusabi, 4t 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

S. Hameedabi, eige‘d 41 years, D/o. Ramalan,



1L

13,

14.

17.

20.

21.

gl
Pakkath House, Kalpeni.

A.T. Sheen1al§_i, 42 yea'rs,' D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

AK. Muthubi, aged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpem

K.K. Habu%abl ag;ed 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed /\ K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P.f', vageld 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. A_boobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,a‘gﬁéd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,

Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,; aged 33 years, S/o. Charlyakoya E.,
Koliyala House Kavaratti.

Hussain Ali, ég,ed 35 years, S/o. Nallakoya,

Chettipura House, Kavaratti.



22,

23.

24,

25.

26.

27,

28.

30.

31.

32.

33.

34.

35.

36.

37.

LARER .‘l""’--'fml RS AR
. : W e ¥
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- years, S/o. Hasan T.P.,
E:EKavaratti.

Jaffer, aged
Kaladi I—Ious

e

Basheer, ag,ed 36 years S/o. Mohammed P.,
Kunmndmel House, Kavaratti!

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttlyammcd
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameen aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti. :

Abdul Rasheed aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti. -

Hussain B., ‘a.g.e'd 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

Mohamm‘efdval“i T.P., aged 35 years,
S/o. Aboobacker K K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I—Io_gse., Kavaratti.

Jassin C aged 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

Mohainmed'Raﬁ, aged 37 years, S/o. Hamzath Haji A.P,,
Molokepura House, Kavaratti.
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38.  Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

39.  Abdul Rahee@, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti,

40. Mushin, ag;ed':.;39 years, S/0. Nallakoya,
Kuttithayapura House, Kavaratti.

41. Akbar T.P,, af‘g;ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

42. Taizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

43.  Najumudeen IP., aged 36 years, S/o. Shamsul Noor,
" Pallicaham House, Kavaratti.

44,  Shihab, aged 35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

45.  Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. :

46. Raheem A, dgcd 30 years, S/o. Khader, Agam House,
Kavaratti.

47.  Firozkhan, dgcd 27 years,-S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48.  Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

49. Kadislﬁ:a, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

50. C.P. Abdul Razak, aged 42 years, $/0. Mohammed,
Chama,yathap{pra House, Kavaratti.

-5, K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

52.  C.P. Raheem, aged 31 years, S/o. Hameed,
~ Chandipura House, Kavaratti. -

53. M.’l“.P.f Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.
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Moominath, aged 37 years, D/o. Kidav,
Neliyamp‘ura_v‘House, Kavaratti.

Halima, agediBS years, D/o. Koyamma,
Thdleekepuxa House, Kavarattl '

Sayed . Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummaxmanooda House, Kavaratti.

Abdul Reheem aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,:éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommalﬁ, aged 36 years, D/o. Mohammed,
Kattikulam I—I-ou'se» Kavaratti.

Mohammed %haﬁ aged 33 years, /0. Ahammed Hajn
Paklchlpuza House, Kavaratti.

Mlee,éha, age‘d 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma",f{éged 2?2,y"e‘ai’s, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁmef‘d.-,‘ége‘d 32 years, S/o. Atﬂtakdya,
Vadkilapura, Kavaratti.

Sairabanu P. I: , aged 31 years, D/o Sayed Shalk Koya,
Madal IIouse Amml

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puth_'},ya Ma‘n'z’-'il :Ami.ni.

oyauaged 41-years, S/o. Abdul Khader,
Ho s‘e, Amini.
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Cheriyakoya M.C., aged 32 years, S/o. Hameed,

. Melaéﬁétaa Hpus-e,Kadmath. '

AShafee??\'/.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyak‘o'ya,vPuthiyathanoda House, Kadmath.

Mohammed Iqubal, éged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A K., aged 42 years, D/o. Muthukoya,
Appurakkat House; Androth.

Ilajarommdbl E.K., aged 40 years, D/o. Shlkoya
Edayakkal House, Androth

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

‘Asmabi, aged 38 years, D/o. Koyamma A., ‘

Mayyampokkada House, Androth,

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 y'ears, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,

Achammada House, Androth.’

Khaulath [.., aged 38 years, D/o. Nallakoya T.,
Lavanei}gkal House, Androth.

Balha"‘?i’:., aged 37 years, D/o. Pookunhikoyé,

Thailath House, Androth.

Rahamth P.; aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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Lavanakkal House Androth

Sarommabl T aged 43 years, D/o. Aboobacker,
Thachexyllouse Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth,

Aysummabi T, aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

Habeebath A, jagé;d 42 years, D/o. Muthukoyai K.K.,
Ayinammada House, Androth.

Muthubi P.I\/I?.,.aged 42 yeas, D/o. Yakoob,
Puthammada:m House, Androth.

Ramlath Beeguim, aged 42 years, D/o. Sherukunh1
Kunnel House Androth.

Hameedath M., aged 43 years, D/o. Slddlqu M.K,
Makkc_:_t?l{ouse Androth.

M., ag,ed 39 years, D/o. Nallakoya M.,
ouseé, Androth.

Rahil M, aged 39 years, D/o. Nallakoya,
Mathil"}.l_flouse, Androth.

Hussain P.P.,E aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o0. Asainar K
Attalada House, Androth,

Hussam L K “aged 48 years, S/o. Seethlkoya
Edayd <al IIouse Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal IIousc Androth
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Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunnag House, Androth.

Ismail; aged ¢ 40 years, S/o0. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaxdabl a,g,ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, :
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: '_Sr‘i I‘{(._B. Gangesh)

1.

Versus

The Administrator,
Administration of the Union Territory of Lakshadwcep,
Kavaratti - 6:82 555.

Dnector of Panchayats Department of Panchayats,
Administration of the Union Temtory of Lakshadweep,
Kavarattl 682 555.

:’Department of Labour and Employment,
ir tratton of the Union Territory of Lakshadweep,
Kavarattr 682 558.

Depar tment of Education, Admlmstratlon of the Union Territory
of Lakehddweep, Kavaratti, represented by its Director — 682 555.

Depaltment of Agriculture, Administration of the Union Territory of
Lakshddweep, Kavaratti, represented by its Director — 682 555.

Depattment of Women and Child Development,
dmlmstratlon of the Union Territory of Lakshadweep,
Kay- represented by its Director — 682 555.

Depa" ient ofl isheries, Administration of the Union Territory of
L aksha weep, I(avarattl represented by its Director — 682 555.

Department of Animal Husbandxy, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.
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9. Lakshadweep Khad1 and Village Industrles Board,
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub DlVlSlonal Officer, Kavaratti Island — 682 555.
I1.  Sub DleSlonal Officer, Amlm Island - 682 554.
12. Ass@s' I L’?ng;neer, LPWD Sub Division, Andrott [sland-682 553.
13.  Laksh _'e'eﬁ‘Dist-rict Panchayat, District Panchayat (HQ),
Kavaratti, ;
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat Kalpeni Island, reprcsented by 1ts
Executive Ofﬂcer - 682 551.
1S. Vll age (Dweep) Pdnchayat Kavaratt1 Island, represented by its
l*xecutxve Ofﬂcer ~ 682 535. :
16. Villdge (Dweep) Panchayat Amini [sland,
' lcpresented by its Exccutive Officer - 682 554,
17. Village (Dweep) Panchayat,
Kadamdth [sland, represented by its
Executlve Ofﬂcer — 682 553,
18. Vlllage (DWeep) Panchayat,

Androth Island, represented by its
Executive Ofﬁcex 682 552, Respondents

[By Advocate Su S Radhakrlshnan (RI-8 & 10——18)]

S8.

I

()A 392/2;0‘1‘3

Hussam, S/o- Aboosala
Saramappada (Konchukakada) House

Shukoor, S/o late Kidave,
Pakrumupan{oda House, Agathi,
Presently wotking as Cleaner,
RGS Hospital, Agatti.

Latheef, S/9 Attakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
R(JS Ilospltal Agatti.
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- Hameedath, D/o Koyassan,

Aynepara House Agathi,
Presently workmg as Cleaner,

'RGSI ospntal Agatti.

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,

“Presently working as Cleaner,

RGS Hk_ospita'_l;‘ Agatti.

Abida, D/o Hamecd
Mak k._;yfiachoda House, Agathi,

Presenfly working as Cleaner,

“RGS Hospltal Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS_ Hosp-ital, Agatti,

Sulalman 9/0 Ham/a
,thlyodallouse Agathi,
"workmg’ as Cleaner,

'Amperpallyﬁ‘llouse Agath1

Pnesemly wo]rkmg as Cleaner,
RGS Hospltal Agattl

Saliulla S/o Abdurahiman,
Manyalhoda House, Agathi,

Plescntly wmkmg> as Cleaner,
RGS Hosy 1tal Agatti.

aq, S/o late Hamza,
Hbuse ‘Agathi,



14.

5. Abdulla S/oi] _hahd
Kandavar Gothl House, Agathi,
Plesently workmg as Cleaner,
RGS Hospital, Agatti. | o Applicants

(By Advocate_ﬁ Sri"‘I:{.‘Ramadas)
Versus

1. The /\dmmlstrator
Union lemtory of Lakshadweep,

2. he Chaupexson
Villag 'Dweep) Panchayat
Agatti ,;I‘gjandél “Union Territory of Lakshadweep 682553

3. The !MgdlchalfOfﬁcer in chérge
(,ommumty Health Centre, Agatti Island, -
Umon"Temtony of L akshadweep 682553 Respondents

Lectncéi Sub D1v1s1on Kadamat

2. K P Jala uddeen aged 41 years,

S/o Hari eed Madkmachetta Kattlpura House,
»Skuille ' 'Qurer
Offic ¢ Assistant Engmeer Electrlcal,

‘Division, Kadamat.

(S
7~

ged 31 years, S/o late Nallakoya .
House, Kadamat, Skilled Labourer,
‘Assistant Engineer Electrical,
.Division, Kadamat.

dulr‘,l_ai-,n;éged~42 yeéfs, So Hameed Melachetta,
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{ouse, Kadamat, Skilled Labouner
ssistant Engineer Electrical,
Division, Kadamat.

hikoya aged 41 years S/o late Hassamai

Kcelacheny ‘House, Kadamat Skilled Labourer,

Office of the’ Assistant Engineer, Electrical,

E lccuical %ub DiViSion Kadamat. ‘ ‘Applicants

(By Advocate‘:'Sri.bR. Sreeraj) -

l. The 'Ac‘iminisiti -ator,
Union lemtoiy of Lakshadweep,
Kavaiam 682555

2. The Dii‘ect01‘§'o‘f Panchayat,
Department of Panchayat,
/\dmmmtiation of Umon Territory of Lakshadweep, )
Kavaratti- 682 555.

-3

3. The Chiei' Executlve Officer, District Panchayat,
Kadaniat-682_'556._ S

4. The /\‘iéisistaiit"Engineer, Electriéai? )
ctrical Su_vb Division, Kadamat-682 556.
sson,

) Panchayat, Kadamat-682 556

<1l cd Labouiei
andiy Unit,
Ty of Lakshadweep, Kalpeni-682 557

S/o late M.K. Ham7akoya aged 43 years
Siqlled Labourer,

malH ,sbandiy Unit,”

Uniion i'cmloiy of Lakshadweep, Kalpem 682 557

and icsidmg at Thithiyapada House,

Kalpem Island 682 557.

3. M. 1—:1y:d,913, S/__'o late M.K. Yousef, aged 43 years
working as Casual Labourer,




-

10.

Yo

Ammal Husbqndxy Unit,

Union. Telrltoly of Lakshadweep, Kalpeni- 682 557
and residing at Manchiyanam House,

(alpem Is'land: 682 557.

sed Ibnu Jaffer, S/o K.P. Sayed, aged 44
ias Casual Labourer,

'zndry Unit,

iy of Lakshadweep, Kalpeni-682 557
and:residing .at Kakatchiyoda House,

Kalpeni Island 682 557.

M.K. Naseex S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union Icmtoxy of Lakshadweep, Kalpem -682 557
and residing.at Malmikakkada House, - |
Kalpeni- lsland 687 557

M. Kalam @/o M C. Muthukoya, aged 34 years
working as: Cdsual Labourer, :
Ammalv Husbandxy -Unit,

§ ry.of Lakshadweep, Kalpem 682 557
( ngiat Maral House, .
Kalpenl Isla”d' 682 557.

K. K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
years, wokag as Casual Labourer,

Animal IIusbandxy Unit,

Union Iemtoxy of Lakshadweep, Kalpeni- 682 557

and reSJdmg at Kandamkalam House,

I<a1peliji 'Is‘land 682 557

M. I§un a, S/o late M.C. Ahmedkunjl aged 47 years
rk asual Labourer,

Anim andry: Unit,- :

fy. of Lakshadweep, Kalpem -682 557

Maral House Kalpem Island- 682 557.

K. @ Abdul alam S/o P Assamal aged 39 years

workmg as Casual I dbOUI‘GI

Arimal llusbandly Unit,. '
Umon Icmtmy of Lakshadweep, Kalpem 682 557
and rcsndmg at Kakatchiyoda House,

Kalpem Island 687 557.
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Union 1 cmlmy ofLakshadweep, Kalpeni-682 557
and residing at Pokkarappada House, .
Kalpeni ‘Ii‘land 682 557. ' _. - Applicants

Versus

The A(.ixlnvinié%t{r'?ator,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti,- 681_"1555

The Chief V;I:;‘"vfgecutive Officer, District Panchayat,
Union Terrifory of Lakshadweep,
Kavaratti,-682555

The Vctcundly Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557. | Respondents

(By Advocate: Sri S. Radhakrishnan)

61. OA 3951/2()1.13_
L. Sainul A '1d Slo Yusuf, aged 40 years,
lala House, Kadamat,
rict Pdnchaydt Kadamat.
2. Aba N koor S/o Sayed Ali, aged 41 years,
Ukkayachctta House, Kadamat,
Bus, Dnver Dlsmct Panchayat Kadamat.
3. M.Khalld, S/oﬁNadeer, aged 43 years,
Madurakam I--buse, Kadamat,
Helper, District Panchayat, Kadamat.
4. Ayoobkhan @‘/oIKunhikoya, aged 37 years,
(ccrthl‘_dll\/lahal House, Kadamat,
Helpe: DlSU 1ct Panchayat Kadamat. Applicants
- (By Adv

ri R Sreeraj)

Versus
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1.

Depaﬁmem :0 f ?;Panchayat
Administration of Union Territory of Lakshadweep,
Kavaratti-682555 '

The Chief Executive Officer, District Panchayat,
Kavaratti-682555. Respondents

(By Advocate: Sri S Radhakrishnan)

62. OA 400/2013
1 P.P. Snd1 agcd 44 years, S/o M. Subalr
Puthiya Pandaram House, Agatti Island,
Umqn 3_,c;11tpxy of Lakshadweep.
2. Nouéhéd Al.i'-','::z{gedfaBZ 'years, S/o U. Sabjan,
Keela Saramma Pada House, Agatti Island,
Umon l cmtory of Lakshadweep.
3. ML /\}bdul Nasar aged 28 years, S/o M. Abdul Rahlman
a Jllom House, Agatti Island, \ ot
“‘1r1)t01y of L.akshadweep.
4. ged 30 years, S/o Kidave ,
- Me vHouse, Agatti Island,
! erritory of Lakshadweep.
K.C. Abdul: fghukoor aged 38 years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,
Union: lem 1to1y ofL akshadweep.
6. M.P. Nvamuddm aged 27 years, S/o M. Abusala,
Meldpula House, Agatti Island,
U‘mon Teiritory of L akshadweep. Applicants
(By Adv,
Versus
. The Adi mstratm
Union lumory of Lakshadweep,
Kavamtu 682551
2.

The 'Chan'per'son,

g ca
B e e b DT
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Vil lagc (Dweep) Panchayat
Agatti Island, Union T emtory of Lakshadweep 682553

, 3. The Employment Ofﬁcel Kavaratti,
Union Femtoxy of Lakshadweep 682551
4. The Director ofPanc 1ayat

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-68255 1.

S.  The Chief Executive Ofﬁcer/gpecxal Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Terrltory of Lakshadweep 682553.

6. The Deputy Collcctox/ASO
Agatti Island, Union Temtory of Lakshadweep- 682553

(By Advocate: Sri S. Radhakrishnan)

63.  OA 404/2013

1. Nadirsha N.P., S/o Nallakoya P.V., :
- aged 31 years, Nenampappada (House), Kalpeni [sland.
Union Territory of ILakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen AK,,
Q/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. - Applicants

(By Advocate: Sri Gxashxous Kuriakose, Sr.)
(By Advocate: Ms. Dalsy { Daniel)

Versus

l. The Administrator, _
Union Territory of Lakshadweep, Kalpeni.

2. The Chairpérson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.
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4, The Director, =
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))'1 |

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Admlmstrator
Union Territory of Lakshadweep,
Kavarattl.-682555 .

2. = Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Vetermary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557. ¢

(By Advocate: Sti S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit -
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy [ Daniel)

Versus

Respondents

Applicant

Re‘s'pondents

Applicant

-
I i
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1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson, ,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat, .
Department of Panchayath Kavaram 682555.

4, Mission Director,

National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))'

66. OA 423/2013

L. Abdul Kax eem C., aged 42 years S/o Subair P. P,

Chonam House, Agat‘u

2. Ubaid V., aged 35 yeafs, S/o Bamban,
Valiya Illam, Agatti.:

3. Mohammed M., aged 40 years, S/o Basha A.P.,
‘Moothammada House, Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed
Uriyoda House Agatti.

6. ~Umilla T.P., aged 54 years, D/o Khader,
: lhekkllappura House Agatti.

7. Ummer C.K,, aged 54 years, S/o AlIf T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 _years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents
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Saromma M., aged 39 years, D/o' Hamza,
Mariyathoda House, Agatti. =~

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Panchayats,

Department of Panchayats,

Administration of the Union Territory of Lakshadweep
Kavaratti-682555. '

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village ('Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554, Respondents

(By Advocate: SriS. .i{ad'hakrishnan )

67.

OA 444//2013

Aboosalih, S/o ’Riasheed .K.oya-,
Padalapura, Kiltan Island. v o _
Union Territory of L.akshadweep, Pin-682558. Applicant

(By Advocate: Sri Shabu Sreedharan)

Versus

Union Territory of Lakshadweep represented
by the Administrator, '
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

‘Kiltan Istand.

Union Territory of Lakshadweep, Pin-682558.

(U8}

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of L akshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. . - . Respondents

(By Advocate: Sri S. Radhakx;ish‘nan'(R'l, 2,4& 5))
68. OA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 yecus
Keelazillam H) Kiltan Island.
" Union Territory of Ldkshadweep
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of lLakshadweep.
Working as Casual labourer in
L akshadwcep Building Developmem Board Kiltan.

3. Hlsmmoor, Slo Mohammed, aged 38 years,
 Pakkiyoda (M) Kiltan Island., -

Union Territory of Lakshadweep.

Working as Casual {abourer in

Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, :
Kiltan.; Applicants
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(By Advocate: Mr. Grashious Kuriai{ose, Sr.)
(By Advocate: Ms. Daisy-1 Daniel) -

Versus - i

! The /\élminish‘ator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat, _
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakrishnan (R1, 3 10 4))

69. O.A No. 488/2013

Salmath o

D/o. Saycd Koya .

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
| . o7 Versus

. The /-\c:i;‘ipinislrator,
Adm i'nr‘i;fétrgtion of the Union Territory
o'fLal<§hadwéép 'Kavaratti - 682 555.

2. The Dnectm (Services)

" Administration of the Union’ lemtOIy
of Lakshadweep (Secretariat),
Kavarafti = 682555,

3. Depa'rlmc-.:m of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555. o
chrcscnlcd by its Director. - Respondents

(By Advoc.atg,j‘_Ml'. S. Radhakrish‘nan)

70. QA 492/2013
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K. Bushra Beegum, W/o Hékeem,

Aged 27 year_;s, Casual Labour,

Office of the:Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Harinarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555, o

The Difector of Panchayat,

Departﬁnent of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinafy Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71,

OA 4992013

Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K, ‘

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

[Cadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

Moharimed Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents
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Union Territory of Lakshadweép, PIN - 682 556
(By Advocate Mrs. Sreedevi Kylasanath) |
Versus

I The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
© National Rural Employment Guarantee Act,
Office of the Programme Officer,
~National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72. QA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin— 682552

(By Advocaté‘: Mr. TCG Swamy)

Versus

Ur;ion.;Tfl_;__ﬁ_;_rritory of Lakshadweep
Lakshadweep Administration -
Kavaratti — 682 555

2. The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of-Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

(VS

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep .
K avaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of LLakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552 '

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep
Kavaraiti — 682 555 4

(By Advocate: Mrv.S.Radhakrishnan (R1-3,5&6) -

73.

O:A No. 509/2013 .

Malecha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K .
Makkc‘i‘; House, Androth.

Aysha-Bécg:um P.V.K
D/o. Yakoob P.K
Puthlya Pemamveln Kad

'/\ndloth

Rahmath Beegum K

- Dlo. IHamzakoya P.P}

Kunhali House, /-\ndroth.

Thahira L.

D/o. Seethi Nallal
lavanakal House
Androth.

Subai(ifa A.
/0. Sdyed Mohammed M.

Respondents
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'
D/o. Majé

9. Siyad Khan L. |
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

11, Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya lllam House
Androth.”

12 Habsabi P.UP

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
versus
1. The Administrator,

/—\dminﬂi{é;tration of the Union Territory
of Lakshiadweep, Kavarathi — 682 555.

Union Territory of Lakshadweep

Kavarathi, represented by the

Director of Industries — 682 555.
3. Coir Super'vi'sor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. OA 510/2013

Haseena: @ Haseenabi Therakkal
‘¢l House, Kadamath
Data El iry Qperator
Villagéi,ff)‘,weep Panchayath, Kadamath

(By Adv'ocaté;j": Mr.R.Sreeraj)

Applicants

Respondents

Applicant



Ios
Versus

[. The Administrator
.Union Territory of Lakshadweep
Kavaratti — 682 555

2. The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3 The Executive Officer,
Village (Dweep) Panchayath
Kadamat — 682 556

4. The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

5. The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

0. The Sub Divisional Officer and

Programme Officer MGNREGA :

Kadamat — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.  OA 557/2013

l. K.V.Naseer -
Kodavalappu House, Kiltan
Cook, Government Senior Secondary School
Kiltan

2. K.P.Dawood ,
Kilappura House, Kiltan
Peon, Government Senior Secondary School Applicants
Kiltan - | | Applicants

(By Advocate: Mr.R.Sreeraj)
Versus
] The Administrator
Union Territory of LLakshadweep

Kavaratti — 682 555

2. The Director of Panchayath
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j
Department of Panchayath |
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

4, The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558 :

5.~ The Principal '
Government Senior Secondary School

Kiltan - 682 558 ‘ " Respondents
(By Advocate: Mr.S Radhakrishnan (R1-3 & 5)

76.  OA 566/2013

1. Safiyath S
- Cook, Govemment ngh School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail ‘
Cook, Government J. B School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B. School
Kadamath
Residing at Kailiyammakada.
Kadamath Island

4. KXKhalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

5. P.Amanulla
Cook, Government J.B. School
Kadamath
Residing at Kunnumpura
Kadamath Island



10.

11.

- Kadamath Istand

o7

Ummer P.P.] o
Cook, Government J.B. School
Kadamath

Residing at Alikothapura

‘Kadamath Island

Hidayathulla P

Cook, Government J.B. School
Kadamath *

Resuimo at Kadamath Island

Muhammed Shafi P.P '
Cook, Government S.B.School
Kadamath |
Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura
Kadamath [sland

i
i

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School

Kadamath

Residing at Pupathada » :
Kadamath Island o _ Applicants

(By Advocate: Mr.P.V.Mqhanan)

Versus |

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 '

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master v



Government J B School
Kadamath — 682 556

4. The Principal

Jawaharlal Nehru Senior Sécb[ndary School
Kadamath — 682556 = Respondents

(By Advocate: Mr.S.Radhakrishnéﬁ )
.i‘:

77.  OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawah"a‘rblal Nehru

Senior Secondary School :

Kadamath Island - | Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus -
I.  The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayéth
' Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Principal i

Government Jawaharlal Nehru Senior Secondary School

-Kadamath Island 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan)

78.  OA 580/2013

. Y acoob
Kathathe Chetta House, Kadmat.

2. Vahida
“Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. Yacoob ,
Kaladi House, Kavaratti.

|
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Muhammed Salih
Aynepura House, Kavaratt1

Fareeda Beegam :
Molokepura House; Kavarattl.

Saleem :
Pallicham House, Kavarattl

Bamban _
Nambicham House, Kavaratti.

Sayed /\bdullakoya .‘
Chendipura House, Kavarattl

‘Nafeesathbi -

‘Poodiyam House, Kavaratti,

“Jamaliyath -

Thirinipura House, Kavafatti.

Fazeela Beegum

Kannipura House, Kavaratti.
Ummer

Thirinikad House, Kavaratti.

Firozkan :
Athnachammada HousejKavaratti, -

Jaffer - - »E
Marikilam House, Kavaratti.

"~ Amanulla,

Mela I1lam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura Housé} Kavaratti.

F athahudeen
Kadapurathaba House, Kavaratu

Muneer :
- Kuttipapepura House, Kavaxatu




21.

22.

23.

24.

26.

27.

28.

[ ‘Ll-O .

Ashik
Puthiya Alikom House, Kavaratti.

Muhammed Musthafa,
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. . .
Jamhar Hussain
Beeranthoda House, Kavaratti.

Muhsin
Beeranthoda House, Kavaratti.

Rauf
Chettipura House, Kavaratti.

Hazarath |
Chungam House, Kavaratti”

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

(O]

Versus

The Administrator
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration-of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture !

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 :

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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Pin — 682554

Respondents

(By Advocate: Mr.S.Radhékrierfafﬁ)';

79.

l.

OA 582/2013 e
Rasheed Koya '5
Multi Task Employee ™+~

- Public Library, Kilthan *

Residing at Kilthan

Smt.Sulfabeegum

Cook, G.H.S Kadmat _

Residing at Melachetta %auumakudx

Kadamath Island T Applicants

(By AdVoéate: Mr.P.V.Mohanan)

I

Versus
The Administrator g
Union Territory of Lakshadweep
Kavaratti — 682 555 .

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant

Office of Library and Information Assistant

~Public Library, Kilthan Island 682 557 “Respondents

(By Advocate: Mr.S.Radhakrishnan)

80.

Sl

OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S,,
Shaiknaveed (H), Kiltan Island PO.;
Union lemtoxy ofLakshadweep, Pin -682 555. - Applicant

(By Advocale Mr. Shabu Sreedharan)

1 Versus

Union Territory of Lakshadweep, represented by the
Administrator, Kavalatu I%land Pin — 682 555.

The Director of Panchayath Umon Territory of Lakshadweep,

l,‘) PR



Kavaratti Island, Pin - 682 555.

The Chairperson, Villag'e (DWeep) Panct 1éyath
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558.

.1
o
w», | W

The Executive Ofﬁcer,,\/lllage (Dweep) Panchayath
Kiltan Island, Union T ermory of Lakshadweep, Pin — 682 558,
The Library and | Information Assistant, Public Library,
Kiltan Island, Union Territory of Lakshadweep,

Pin — 682 558. . L : Respondents

[By Advocate: Sri S. Radhaksishnan (R1, 2,4 & 5)]

81.

OA 634/2013.

Mali‘kdeenér, aged 21 yeas, S/o..Harhzath,
Sara Manzil House, Agatti.  * 2% 7. : : Applicant

(By Advocate: Sri K.B. Gangesh). -

(By Advocate: Sri S. Radhakrishnan)

82.

L.

. Versus

The Administrator, v
Administration of the Union Territory ofLakshadwecp,
Kavaratti-682.555.

Director of Panchayats,

Department of Panchayats L

Administration of Union T er1t01y of Lakshadweep,
Kavaratti — 682 555. p
Depaltmem of Education, Administration of the
Union Territory of La kshadweep, Kavaratti,
represented by its Director ~682 555.

Village (Dweep) Panchayat,
Agatti Island, 1eplesented by its kxeCthlve Officer,
682 554. , _ Respondents

3
/

OA 635/2013

Fathahudheen K P., aged 40 years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agattl :

W

Younis, agcd 31 years S/o Abdulla Mariyathoda House,
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Agatti.

L2

K.M. Shahida, aged 4}0‘yeaers, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agaitti. -

4. K:M. Amina, aged'46 yeafs D/o. Abdul Rahman,
Kuttiyam Mukrlyoda House Agattl Applicants

"
(By Advocate: Sri K.B. Gangesh)
Versus

1. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Services,
Directorate of Health Services,
Kavaratti — 682 555.

3. Medical Ofﬁcex in charge
Community | 4ealth Ceritre, Agattl - 682 553.

4. Medical Officer in Charge Ra_]lV Gandhi Spec1a11ty Hospltal
Agatti — 682 553, T

5. Village (Dweep) Panc’ﬁﬁéif‘éﬂ Agatti Island, represented by its
Executive Officer, 682 553. Respondents

(By Advocate: Sri S. Radh:ak:rishnan)
i s

83. QA 7912013

Fareeda Beegum M.L. Meppada Illam
Agdttl Island. S T

Lot -
B OO

Applicant
(By Advocate: Sri K.B. Ga'n.ge_sh)

S Versus

1. The Administrator, .

Administration of the’ Umon T emtory of Lakshadweep,
Kavaratti-682 555. '

2. Director of Panchayats
Department of Panchayats
Administration of Umon Femtory of Lakshadweep,
Kavaratti — 682 554.



84, OA 822/2013

ms e

3. Project Manager, Desiccated Coconut Powder Unit,
L.akshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682. 554

4. The Deputy Director (Admn. ) Lakshadweep Development
Lorporallon Kavaratti — 682 554

5. Village (Dweep) Panchayat P
Agatti Island, 1epncsented by 1ts EXCCUUVC Officer, '
682 553. R Respondents

(By Advocate: Sti S. Radhakrishnah), ¢

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,
Valiyapura House, Kilthan Island P. O g
U.T. of Lakshadweep. _ S Applicant
':s;! L :
(By Advocate: Sri P.V. Mohanan) = '’
 Versus
e
1. . The Administrator, '
UT of Lakshadweep, -
Kavaratti-682 555. i,

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavalattl ~ 682 555.

3. 1 he Pr1nc1pal Govemment ngher Secondary School,

Kilthan | sland 682 556.. [fa A Respondents
{ By, Advecale w' She gRAJL“kUXAWD
85S. ()A 880/2013 :

Muthukoya N.P .
Nalakapura, Kiltan Island | :
Union Territory of Lakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Steedharan)
Velsus
I Union Territory of Lakshadweep replesemed

by the Administrator: ,
Kavaratti Island =682 555



2. Director of Panchayath |
Union Territory of Lakshadweep
Kavaratti Island - 682 555

3. The Senior Admlmstratlve Ofﬁcer
Education (District: Panc‘h j',at‘h)
Union Territory of LakshadWeep
Kavaratti Island — 682 555

4. The Prmmpal
Government  Senior Secondary School
District Panchayat, KiltanIsland
Union Territory of Lakshadweep 682 558

(By Advocate: Mr.S. Radhakrlshnan)

. ) v
PR

86. OA 89&/2013

K C.Abdul Khader
Kulikaraya Chetta Hous‘e SR
Chetlat Island TR
Union Territory of Lakshadweep— 682 554

(By Advocate: Mr.Shabu Sreedhar‘

Z3 G .

Versus.:

I. Union Territory of L akshadweep represented
by the Administrator e
Kavaram Island - 682 555;-.

2. The Dlrcctor of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Semol Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555 &

4. The Prmmpal ;-f=!?3 SR
Government Senior Secqndary School
District Panchayat, Chetldt Island

Union Territory of LL akshadweep 682 554
u’l*, ERT u]

(By Advocate: Mr.S. Rddhakrlshnan)

F‘

Respondents

Applicant

Respondents



87.

OA 904/2013

Kadeeja C.P g
Cheriyapurakad o
Kalpeni Island SRV ' Applicant

(By Advocate: M;‘,I(.B.Gangesh)if “ o

(By Advocate: Mr.S. Radhakrlshnan) :

88.

l.

-~ OA 905/2013

Versus
The Administrator . o
Administration of the Umon Temtory of Lakshadweep
Kavaratti - 682 555

Sub Divisional Officer R
Office of Sub Divisional Officer
Kalpeni Island - 682 554 ~ -

The. Director (Rural deve]opment)

Department of Rural Development

Administration of the Union Temtory

of Lakshadweep; Kavaratti = 682 555 : Respondents

NN :

Abdul Khader C.
Chekkiriyammada House

- Agatti Island

Busal Jamhar T.P
Theklapura House

Agatti Island - ; Applvicants

(By Advocate: Mr.K.B.Gangesh) |

[\

Versus

The Administrator

Administration of the Union’ Temtoxy of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths
Department of Panchayaths -
Administration of the Union Temtory of Lakshadweep
Kavaratti [sland — 682 555 R




3. Project Manager - .
Desiccated Coconut Powder Umt o ﬁ\ o
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555 ' .

4, The Deputy Director (Admn)

Lakshadweep Development Corporatlon T
Kavaratti - 682555 +* ¥

S. Village (Dweep) Panchayath
Agatti Island represented by its. . ,}

Executive Officer - 682.553. .. - . Respondents

(By Advocate: Mr.S.Radhakr.ishnan)‘

89. OA 939/2013 o

I, Safiyullah K.C. -
Kuttiyachada - House
Kalpeni Island

2. Saifulla M.]
Melaillam House
Kalpeni Island

3. Kunhikoya M.V .
Mathil Valiyammada House .
Kalpeni Island

,‘!.
S

4, Kidave K.O
Kakkachiyoda House
Kalpeni House Applicants

(By Advocate: Mr.K.B.Gangés;h) _

Versus

I The Administrator : ‘
Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682. 555

2. Dlrectox of Panchayaths ;
Department of Panchayaths :
Administration of the Union T emtory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Bulldmg Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555




(By Advocate: Mr.S.Radhakrishxl:)!an)

90.

1.

pre—
‘ H 9

3

The Technical Officer Co -
Lakshadweep Building Development Board
Kalpeni Island — 682 553 ;I

Village (Dweep) Panchaya!th t
Kalpeni Island represented4 by its

Executive Officer - 682 5?3 | Respondents

0OA 942/2013

Mohammed Ashik i
Palliyat House
Androth [sland

Abdul Latheef i
Karakunnel House '
Androth Island
Mohammed Ubaidulla
Chodath House
Androth Island

Mohammed Fathahulla
Karachetta House

Androth Island Applicants

The Admmlstrator

Administration of the Umon Territory of Lakshadweep

Kavaratti Island — 682 555
[
Director of Panchayaths .
Department of Panchayaths .
Administration of the Union Temtory of Lakshadweep

Kavaratti Island — 682 555

Lakshadweep Building Developrﬁent Board
Union Territory of Lakshadweep
Kavaratti represented by its Sec.retary — 682 555

The Technical Officer
Lakshadweep Building Development Board **
Androth Island — 682 554
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Village (Dweep) Panchayath

*Androth Island represented by its

Executive Officer -.682 554 Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House :
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at  Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohamimed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House :

Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi - 110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin‘eer
Department of Electricity
Kavaratti, Union Territory ofLakshadweep
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - . Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0QA 1202/2013

I.  Akathar Ahammed K .K
Internal Inspector _
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Iqbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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.3. Fareeda Beegum P.V :
Internal Inspector (Multi Skilled Worker)
‘Agricultural Department, Kalpeni
Pentamveli House
Kalpem Island
Umon “Territory of Lakshadweep " Applicants

(B_y Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath ,
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Agncultural Officer
District Panchayath (Agnculture)
Kalpeni Island — 682 557

4. Chief Executive Officer
District Panchayath .
‘Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.'RadhakriShnan)

94.  O.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya ,

Casual: Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House .

Kalpeni Applicant

(By Advocate: Mr. Harira) M.R)

Versus

L. he Umon of India
Representcd by the Scmetaly to
Government of India,

- Ministry of Home Affairs
New Delhi =110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
lakshadweep — 682 555.

L2

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

Thesc applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuea dircction to re-engage them.

N
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in maj~ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no

jurisdiction to entertain those cases in view of the judgment rendered by a

Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the

Division Bench of the Kerala High Court in Administrator and another

learned counsel for the Administration in-these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6.  In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

l. Secretary, State of Karnataka & Others Vs. Umadevi and Others - ‘
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179. _

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC' 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchavath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of [Labour & Employment, Directorate of Arts & Cultﬁre,
Weights & Measures etc, While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereés others
in the above OA for the last 9 years.. Similarly the applicants‘ in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual bas1s without undergoing any regular selection process though in
“some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases dlso no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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QMS been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hob'son‘s‘ choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgfnent on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regﬁlarization,
permanent continuance of ,temporary/contfactua1/casual/daily-wage or
adhoc er’nployeesv appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularizétion unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete. for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons:against.
duly sanctioned vacant posts, the Apex Court, aftér referring té those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

- question of regularization of the services of such irregularly appointed

employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of xhc%Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a différent view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

-~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments. in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a speciﬁea period. In the offer of
appointment itself it was made clear that the appointees would not have
any claini for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurrmg with the v1ew taken by the High
Court held that initial appointments of the appellants were made in gross
v1olat10n of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts‘ of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be ‘taken into account by the administration ‘and consider the

desirability of relaxing the age-limit provided in the Rules.
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13. In Nanjundap_pa (:Supra)_,lthe Apex Court had held thus:-

~If the appointment itself is in infraction of the rules or if it is-in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannol be said to be a -
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that  the authorities coﬁcémed, be it the [akshadweep
Administration or the Village (Dweep) Panchayats/District Panchéyats, _
have not shbwn any anxiety about the sad plight of many of the emplo;'ees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of thése irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra).at,that point of time.

16. Be that as it may, the fact remains that hundred's of employees in this
bunch of Original Applications have admittedly been working for a decade
or more yyith routine technical break of one or two days on completi’on of
89 days. It is true that the Administration or Panchayats may not réquire
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one sclheme dr the other sponsored by the |
Central Government or in some such other schemes or programmes floated
by the Admin‘istration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in - various
departme;nts? under them. It has been noticed that in some of the
departments, the cdsual employees have been working apparently against
regular posts for years together.. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to rﬁaximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tehterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together w}ill show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases |

18. In the other bunch of 80 Original Applications, in which the
applica’rits‘ 4“’iﬁave been engaged by Village (Dweep) Panchayats or District
Panchayé‘t,' the main contention raised by the learﬁed counsel for the
Administration is that this,Tri'bunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
apprdacheﬁd,this Tribunal, aggrieved by the failure of the Union of India
and the’ L‘ékshadweep Administration in granting them temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM

Grant-in-Aid was provided to meet the additional expendituref and-th
Society used to manage the Scheme. Later, Island Councils were brotﬁgﬁtﬂ“*’ﬂ'
into existence as per Island Council Act. Still later, the Council-s ‘were

abolished as the Lakshadweep Island Regulation, 1988 was repealed by

Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during

the year 1995 all the assets and liabilities of the Island Council of Agathi '
were transferred to Village/Dweep Panchayat of Agathi. Thus all the

labourers working with the Water Supply Scheme came under the Village

(Dweep) Panchayat. The. écasual labourers who had approached this

Tribunal were admittedly under the services of the Dweep Panchayat and

they were being paid by the Panchayat from the fund available with it.

After considering the claim of the casual labourers, the Tribunal issued the

following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Depariment of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayals for granting
lemporary status to casual labourers as per the parameters of the
scherne.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and:technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Adminisiration prescribes the scheme 10 the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the r‘egularization of the casual workers under the scheme.

(d) No casual workers. including the applicants, who are in the
service of the Panchayais on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Applications:No.1297 & 218 of 1998 had rejected

identical relief claimed by some oi_hér casual labourers, holding thus:-

21,

L]

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the. rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to  be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequen! service
certificates. We have good reason to reject the same as those do not
reveal the applicanis' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicanis have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... o

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient to give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanlon appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate.”

an

The above decision was confirmed by a Division Bench of the High
Court in 0.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

No0.571/1998 were also dismissed by a common order following the

decision mentioned supra,'{ This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have Jurlsdictlon to frame scheme for absorption of casual employees in
the service of the Panchayat It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative poli»cies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
- prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep -Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairiy conceded by the learned counsel for the
applvicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. '

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats‘.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointmerits were cancelled by the successor Committee
~in office of these Panchayats. More importantly, fresh engagements are
being  made on political basis and  some of : the

disengagements/retrenchments also have political colours.
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25, In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure Ré4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayaté‘ are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the.abov'e notification
in support of the argument that the Panchayaté are ‘vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufﬁcient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not lvested
with the power to creale any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchaya’t (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water - supply, drainage, local
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development works, primary educatié’n, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
wo_rkeré, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribdnal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were e_ngag_ed by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further covntention that the casual labourers who have been
working for more than 240 days in a calendef year are entitled for
protection under Chapter' V (a) of the Industrial Disputes Act and that‘ their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned .counsel points out that sOm.e of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service. .

29. * The sum and substance of the arguments advanced by the learned
counsel for the applicahts in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

P2




30.

When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the ap'plications reflects that save that in all the

cases, the period of engagement at one stretch is limited to 89 days

and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority. concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of

interim order for all without mte///g/ble discrimination would not meet

the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for -a long‘ time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

I8

10. - For this purpose, all the servmg casual /abourers should be
/dent/f/ed and grouped as under - :

(a) Those who have put in-more than 10-years of casual labour

service, with or without the artificial ' break. These may

include those who have been inducted with specific qualification
of matriculation/IT] and the like and also those who have been
inducted under specific schemes

(b) Those who have been lnducted with speCIf/c qualification of
matriculation or other specialized course beyond Matriculation, such
as 1Tl, or possessing specialized skills, such-as date entry operator,

drivers etc. which job cannot be accomplished by ordinary casual |

labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme,  but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the

- other (other than those who.have been engaged under the Mahatma

Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
fo continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/lslandwise) may  be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communlcated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable ' those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a notlce of two
weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have  been .engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. : ' o

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counseél for the applicant in OA No;.
8507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.” :

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8.in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contehding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days ina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32." The short question that arises for our consideration is whether the
applicants are entitled 1o get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so

engaged after undergoing regular selection process. In our view, the

‘Administration has been largely responsible for the prevailing unfortunate

scenario. It may be true that the Administration or Panchayats in: their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operatioh. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any -
demur or protest. These people cannot aspire to get employment in the
mainland also. The preaicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized: It has
been repeatedly held by the Apex Court that there is no rdom for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments atc'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on éhsual
basis (if it becomes extremely- essential and unavoidable) is streamline;i $0
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees. who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while m;:king

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held: that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applica}ions

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. ! | |
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